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i
“The following Act of the Andhra Pradesh Legisla-"g e
ture which was reserved by the Governor on the 3rd.@ }:‘ $ s
June, 1981 for the consideration and assent of the § & "&[ : d
President received the assent of the President on 5 & %/3
27th January, 1982 and the said assent is hereby firgt & & ZQ\Q
published on the 5th February, 1982 in the Andh§ ¢ & s, 109
Pradesh Gazette for general information:-— B o B -.EU f—t
s < 'od oA
ACT No. 1 OF 1982 ﬁ'éﬁ?&-i
[ }-—:-‘
An,Act to consolidate and amend the laws relating rg & :'LS‘ S5
the educational system’ in the State of Andhrﬁ"é’ c ‘52- :
Pradesh for reformitig, organising and developing. & & .Q &
the said educational system  and to provide fo:% T G ‘: 8 E
matters connected therewith or incidental thereto P

Whereas it is expedient that the educational sys-

tem obtaining in the State of Andhra Pradesh sRould
be so developed as to— -

() be an instrument, for establishing and stre-
ngthening, consistent with® the National policy, a

]
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Socidlist Seculdr and Demaratic Society and also for
promoting National integratton;

(i) firmly link it at all levels with science and
tethnology;

(i) incylcate moral, social and human _values
and prﬁmote respect for manual labour and a‘éggnse of
patriotism and dlscaplmg in the children; an

[iv) achieve an infegrafed: development g . the
ﬁupﬂ’s “pergonality;

BE it enacted by the Leglslarure of the ‘State of Asidhra
Pradesh in ghe Thirty-thitd Year of thé Repibiic of
Indip as follows:—

CHAPTER 1.
-:Preliminary. -

snorteitle, 1. (1) This Act may be called the Andhra Pradesh
extelit, appli- | igcation Act, 1982.

rcafwn ang
comimencé- .. (2) It extends to the whole of the State . of

ment. Andhra Pradesh..

(3) It applies to all educational institutions and
tutorial institutions in the State except,—

« (i) -ipstitutions for scientific or technical edus
catipn.financed by the Central Government and dec
lared by Parliament by law to be mstltutlans of
National importance; .

) (1)) institutions estabhshed or maintained and
" administered by, or affiliated to, or recognised by, the
Andhra Pradesh Agricultural University  and the
Jawaharlal Nehru Technological Universit’y-;;,

« (iil) colleges and institutions in so far as the
matters pertaining to them are dealt with. in the enact-
ments, relating to.the establishment of Universities in’

Central  force in the State, including the University of Hyder+
1974, abad Act, 1974,
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(iv) educational institutions imparting inter-
mediate education in so far as the matters pertaining
to them are dealt with in the Andhra Pradesh Inter-

A. P, Act.
mediate Education Act, 1971. 2of 19«;1'

(4) It shall come into force on such date as the
Government may, by notification, appoint.

2. In his Act, unless the context otherwise re- Definitions,
quires,— '
Wy “abhyudaya pradhamika pathasala’-mean’s
a primary school under the management of the abhyu-
daya pradhamika vidya samstha;

© (2) “Abhyudaya Pradhamika Vidya Samstha”
means the registered: s001ety referred to in sub- section
(1) of section 33;

(3) “academic year” means a period of twelve
months commencing on the first day of June of the
year or such other period of twelve months beginning
on such date as the Government may, by notification
specify with respect to any educational institution or
iclass of educational institutions;

.(4) *adult education (including non-formal)”
means the education or further education of a person
‘of more than nine years of age who has not attended
any ‘educational institution at any time before, or ‘as
the ‘case may be, who is a drop-out from an educa-
tional institution at any level of his studies thereln

“(5) “Andhra Pradesh Residential Educatlonal
Institutions Society” means the registered society re-
ferred to in sub-section (2) of section 33;

(6) “approved school” medns any school in any
specified area within the jurisdiction of 1 local autho-
rity imparting primary education which—
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< (i) is under the management . of the Govern-
ment .or a local authority:

(i) being under any other management, is
recognised as such under this Act;

(7) “attendance” means the presence for ins-
truction at an apptoved school on such days in-the

‘academic year and at such time and for such period
or perlods on each day of attendance as  may be

prescrlbed

(8) “attendance authorlty” means any person
aprpmnted to be an attendance - authorlty under sub-
section (1) of section 10;

(9) “child” means a boy or a girl within such
age group, not being less than six or more than four-
teen years, as the Government may, in each  case,
specify for the purposes of this Act, either genm:ally or
with respect to any specified area;

(10) “Collector” means any officer in charge of
a revenue district and includes a Joint Collector, De-
puty Collector, Sub-Collector and Assistant Collector;

(11) “college” means a college established or
maintained and administered by, or affiliated to or
associated with or recognised by, any University in
the State and includes a junior college recognised
by or affiliated to the Andhra Pradesh Board of

Intermediate Education;

(12) “competent authority” means any person,
officer or authority authorised by the Government
by notification to perform the functions of the com-
petent authority under this Act for such area or for
such purposes as may be specified in the notification;
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(13) “Director” means—

(i) in relation to general education or any part
thereof, the Director in charge of primary education
(including pre-prlmary), secondary education, adult
education (including non-formal), special education,
intermediate education or higher education, as the case
may be; »

(i) in relation to technical education, the
Director of Technical Education;

(14) “district” means a revenue district;

(15) “District Educational Officer” means the
officer appointed under sub-section (1) of section 4
and includes a Joint Director, a Deputy Director or
any other officer authorised by the Government to
excrcise the powers and perform the functions of a
District Educational Officer;

‘ (16) “education” means general education, tech-
nical education, physical education, teache: education,
special education, oriental education, adult-education
(including non-formal) and any other branch of edu-
cation which the Government may, by notification,

specify;
(17) “educational agency” means in relation to—

(a) any minority educational institution, any
person who, or body of persons which has established
and is administering or proposes to establish and
administer such minority educational institution, and

(b) any other private educational institution,
any person or body of persons entrusted with the es-
tablishment, management and maintenance of  such
private educational institution;
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(18) “educafional institution” means a recog-
nised school, college, special institution or other ins-
titution (including an orphanage or boarding heme or
hostel attached to it) by whatever name called, the
management of which carries on (either .exclusively
or among other activities) the activity of imparting
education therein, and includes every premises attached
thereto; but does not include a tutorial institution;

(19) “gener4l education” means every pbranch of
education other than technical education and jacludes
special education;

. ., (20) “Government” means the State, . Govern-
ment of Andhra Pradesh;
Y

(21) “gram panchayat” means the body consti-
A.P.Aet tuted for the local administration of a village under
20f1964.  the Andhra Pradesh Gram Panchayats Act, 1964;

(22) “grant” or “grant-in-aid” means dny sum
of money paid as aid out of State funds to any educa-
tional institution; ‘ o ’

(23) “guardian” means any person to whom. the
care, nurture or custody of any child falls. by law or
by natural right or recognised usage or who has ac-
cepted or assumed the care, nurture or custody of any
child or to whome the care nurture or custody of any
child has been entrusted by lawful authority;

(24) “inspection” means the scrutiny of records,
registers and checking of physical specifications  as
determined by the competent authority in regard to
buildings, libraries, laboratories, play grounds and
other allied matters and the overall appraisal of the
educational institution and its functionaries in  the
development of the institution; ~



February 5, 1982 ] ANDHRA PRADESH GAZETTE EXTRAORDINARY

(25) “listed backward classes” means the back-
ward classes declared as listed by the Government;

(26) “local authority” means in reiation to the
“focal area comprised within  the jurisdiction of a
municipal corporation, the coacerned municipal cor-
poration and in relation to any other local area in
the State, the concerned mwnicipal council, zilla
parishad, panchayat samithi, gram panchayat or town-
ship. having jurisdiction over such local area;

(27) “management” means the maraging com-
mittee or the governing body, by whatever name cal-
led, of a private institution to which the affairs cf the
sa1d institution are entrusted, but does not include a
manager,

(28) “manager” means—

(i) in relation to a Government educational or
special institution, the officer or authority ~to whom
the power of immediate control over the administra-
tion oOf the institution has been entrusted;

(i) in relation to a local authority educational
“r special institution, the authority or officer of the
local authority educational or special institution con-
cerned incharge of education;

@(iii) in relation to a private educational or
special institution, the person nominated to manage
the affairs of the institution under sub-section (2) of
section 24;

(29) “minority educational institution” means
a private educational institution of its choice establi-
shed and administered by a minority, whether based
on zeligion or language, having the right to do so
under clause (1) of article 30 of the Constitution of
India;

(30) “municipal corporation” or ‘“municipal
council” means a municipal corporation constituted
‘or deemed to have been constituted under any taw re-
lating to municipal corporation for the time being 1n
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force, or the case may be, a municipal council comsti-
A.P. Act, tuted under the Andhra Pradesh Municipalities fAct,
6of1965. 1965;

(31) “notification” means a notification pmbh-
shed in the Andhra Pradesh Gazette and the wvord
“notified” shall be construed accordingly;

(32) “panchayat samithi” means a  panchaayat
AP Ast samithi constituted or reconstituted under the Anddhra
i(yjs(éior Pradesh Panchayat Samithis and Zilla Panshads FAct,
- 1959;

(33) “prescribed” means prescribed by rvules
made by the Government under this Act;

(34) “primary education” means education: ffrom

~classTtoclassve,. - - -~ -~~~ "

(35) “private institution” means an institutition
imparting education or training, established &and
administered or maintained by any person or boody
of persons, and recognised as educational institutition
by the Govenment, and includes a college, a speecial
institution and a minority educational institution, ! but
does not include an educational instituticn—

(a) established and administered or maintairined
by the Central Government or the State Governmment
or any local authority;

(b) established and administered by any UUni-
versity established by law; or

(¢) giving, providing or imparting only rereli
gious instruction, but not any other instruction;

(36) “residential institution” means an cdutuca-
tional institution where pupils are resideut on the ppre-
mises of the institution and is affiliated to the Andldhra
Pradesh Residential Educational Institutions Socieiety;

(37) “secondary education” means education n in
and upto such classes or standards as may be prores-
cribed;
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(38) “special education” means education im-
parted in a special institution; _

(39) “special institution” means reformatory
school, school for physically handicapped or mentally
retarded or other defective pupils and includes any
other type of special institution which may be noti-
fied as such by the Government;

(40) “specified area” means any area within the
jurisdiction.of a local authority in which primary
education is declared by it to be compulsory under
sub-section (6) of section 9;

(41) “student” means a person who is admitted
to a recoginsed educational institution and whose
name is lawfully borne on the attendance register

thereof;

(42) “sapervision” means the professional asse-
ssment of a teacher, the gnidance given to him, and
the level of pupil’s achievement as determined by an
educational officer appointed for the purpose, and
includes overall academic appraisal of an educational
ginstitution; .

(43) “teacher” means any member of the tea-
ching staff in an educational institution appointed to
give instruction in that institution,

 (44) “technical education” means any course of
study in engineering, technology, architecture, cera-
mics, industrial training, mining, fine arts or in any
other subject which may be notified by the Govern-
ment in this behalf;

(45) “to attend an approved school” means
to be present for instruction at an approved school in
a year for such period or periods and at such time on
each day as may be fixed by the prescribed authority;

(46) “township” means any area declared as
township under the Andhra Pradesh Gram Panchayats
Act, 1964; 3od id6h
S. 2—2
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A.P. Act
XXXV of
1959,

Director and

(47) “tutorial institution” means any institution
started by a person or body of persons for giving coa-
ching or instruction to fifty or more candidates or
employing five or more teachers, to preparz them to
appear for an examination in any branch of education
conducted by any. body or authority or the Universi-
ties in the State under this Act or any other law; and
includes an institution where instruction in typewrltmg
or other commercial subjects is given:

Provided that in the case of any institution
where instruction in typewriting or other commer-
cial subjects is given, the minimum number specified
above in regard to candidates or teachers shall not
apply;

(48) zilla parishad” means a zilla parishads
constituted or reconstituted under the Andhra Pradesh
Panchayat Samithis and Zilla Parishads Act, 1959.

CHAPTER 1I

Administrative Machlnery, Board of Secondary
Education and State Board of Technical Education
and Training.

3. (1) The Government may appoint for the State

oth rofficers. one or more Directors for general -education and a

Director of Technical Education, for the purpose of
exercising the powers conferred on and performing
the functions entrusted to each of them by or under
this Act.

(2) the Government may also appoint such
number of Additional Directors, Joint Directors
Deputy Directors, Assistant Directors and such other
officers as they think fit to assist each such Director
in the exercise of the powers conferred on and the per-
formance of the functions entrusted to him by or under

~ this Act.
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(3) Subject to the provisions of this Act, and
the general or special orders of the Government made
. in this behalf,—

(a) the Director shall be the chief controlling
authority in all matters connected with the adminis-
tration of such part of general education in the State
as may be allotted to him by the Government by an
order made in this behalf;

(b) the Director of Technical Education shall
be the chief controlling authority in all matters con-
nected with the administration of technical education
in the State. .
4. (1) The Government may appoint for each District
district one or more District Educational Officers, and Educational
every such District Educational Officer shall exercise and other

such powers and perform such functions as may be Sacordinate
entrusted to him by or under this Act. st: ff at the

district level.
(2) The Government may sanction the appoint-
ment of such number of officers and staff as may be
tecessary to assist the District Educational Officer.

(3) The appointment to the posts sanctioned
under sub-section (2) shall be made by such authority
and in such manner as may be prescribed.

(4) The powers and functions of the officers and
staff appointed under this section shall be such as
may be prescribed.

5. (1) The Government may, by notification, esta- ...
blish a board of secondary education to be called “the of Boards.
Board of Secondary Education, Andhra Pradesh”,
the composition and powers of which shall be such
as may be prescribed. The functions of the Board shall
be to advise the Government on the co-ordinated
development of secondary education in the State,
including the conduct of examinations, conforming
to the minimum standards as may be prescribed and
the award of certificates.
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(2) The Government may, by notification, estab-
lish a board of teachers’ education to be called “the
Board of Teachers’ Education, Andhra Pradesh” the
composition and powers of which shall be such as
may be prescribed. The functions of the Board shall
be to advise the Government on the courses of study,
pre-service and in-service training of teachers and
other matters relating to teachers’ education.

State Board 6. (1) The Government may, by notification, estab-
of Technical 3~ 5 'board of technical education to -be called
and Training “the State Board of Technical Education and Train-
ing, Andhra Pradesh”, the composition and powers

- of ‘which shall be such as-may be prescribed.

(2) The functions of the Board shall be,—

(@) to advise the Government on the co-
ordinated development of technical education in the
State at all levels below under-graduate level;

: (b) to work in liaison with the Southern
Regional Committee of the All India Council for
Technical Education in the formulation of schemes
in the State; ‘

(c) to affiliate or recognise institutions con.
ducting courses below under-graduate level and pre-
scribed courses of study for them,;

(d) to inspect institutions periodically and
ensure that the standards of the courses and the ins-
tructional facilities provided are satisfactory;

(e) to conduct examinations and award diplo-
mas and certificates conforming to the minimum stan-
dards prescribed by the All India Council for Techni-
cal Education;

(f) to establish and develop co-operative
relationship with industry and commerce.

CHAPTER III.
School Education.

Shool 7. (1) () The Government shall endeavour to
provide free and compulsory education for all children
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until they complete the age of fourteen years and to
promote school education in the State by sccuring
and maintaining the universal enrolment therefor of
such children. The Government may also progressively
provide for the medical inspection and care of children
in the pre-primary and primary schools.

(b) The Government may, for reviewing the
progress made in that direction and for suggesting
measures for the effective implementation thereof,
appoint a committee immediately after the expiry of
five years from the commencement of this Act and
-thereafter at the expiry of every fifth year.

(2) (a) At the stage of pre-primary education,
children completing the age of two years but not
completing the age of six years may be imparted edu-
cation by the main method of informal learning effec-
tively linking it with the health and nutrition program-
mes.

(b) The Government may, as part of pre-
primary education, provide for the attachment of pre-
'school centres to the existing primary schools in the
State.

(3) At the stage of primary education, the chil-
dren completing the age of six years but not complet-
ing the age of fourteen years shall be imparted edu-
cation and the curriculum and instruction of education
shall be such may be specified by the competent
authority so as to achieve, among others, the following
specified objective, namely:

(a) irrelapsable literacy in the mother tongue
including skills of articulation;

(b) basic numeracy skills and necessary know-
ledge of child’s physical and social environment;
(c) proficiency in socially useful productive
work :
Provided that a child who has completed the

age of five years shall not be denied admission in the
schools.
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(4) (a) The main objective of secondary educa-
tion shall be to impart such general education as may
be prescribed to each pupil so as to make him fit either
for higher academic studies or for job-oriented voca-
tional courses, by the time he completes his secondary
education.

(b) The géneral education so imparted shall,
among others, include—

(i) the development of linguistic skills and
literary appréciation in ithe mother tongue or regional
language, as the case may be;

(i) the attainment of prescribed standards

" of proficiency, in Hindi and English;

(i) the acquisition of requisite knowledge
in mathematics and physicai and biological sciences to
pursue further courses of study; '

(iv) the study of social sciences with special
reference to history, geography and civics so as to
achieve the minimum necessary knowledge by the
pupil in regard to his State, country and the world;

(v) the introduction of work-experience as
an integral part of the curriculum,

(vi) the training in sports, games and other
physical exercises and other arts;

(vii) the imparting of knowledge in basic
agricultural science and irrigation methods. '
(©) The Government may,—

(i) accept and implement progressively at
the secondary stage, the principle of subject speciali-
sation by the teacher;

(i) take all steps necessary to secure the
qalitative strengthening of secondary education and
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for that purpose make every effort to bring the physi-
cal standards of existing schools to optimum leves.

8. (1) Every municipal corporation or Muni- ggtapish-
cipal council shall make provision for education ment,
upto the end of the stage of secondary education i n?}?mff;’ ance
the area within its jurisdiction for all the children in Sz‘;?‘gstgi_
the prescribed age group ordinarily resident therein. rices. .

" (2) Every zilla parishad shall establish, maintain
or expand secondary, vocational and industrial schools
in the area within its jurisdiction and shall be res-
ponsible to implement the objectives of secondary
education.

(3) Every panchayat samithi shall be responsi-
ble to establish and maintain primary schools in the
area within its jurisdiction and shall undertake
the management of such Government and taken over
aided primary schools as deemed necessary. .

(4) Every municipal corporation, municipal
council, zilla parishad or panchayat samithi shall
undertake to make provision for, and improvement
of, accommodation for schools with peoples’ partici-
pation.

CHAPTER 1V.
Primary Education and its implementation.

9. (1) Any local authority, if called upon by the Schemes for
Government so to do, shall within such time as may D eation,
be specified by the Government submit to them a
scheme for compulsory primary education in such
area within its jurisdiction for children ordinarily
resident therein, of such ages and upto such standard
as the Government may specify.

- (2) In the case of the municipal corporations
and the municipalities, the Government may call on
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them to submit a scheme for compulsory primary
education in those areas for children ordinarily resi- -
dent therein of such ages and upto such standard as
the Government may specify. '

‘(3) The scheme submitted under sub-section (1) |
or sub-section (2) shall be in such form as the Govern. |
ment may specify and shall contain the following
particulars, namely: —

(a) the area in which primary education will

be compulsory;

~ (b) the approximate number of children to

‘whom the scheme will- apply slasszﬁed according” to

age and mother-tongue; -

(c) a list of existing approved schools and
the schools, if any, proposed to be opened for the
purpose, classified by languages in which instruction
is given or is proposed to be given;

(d) the number of teachers already employed
and the additional staff proposed to be recruited;

| (¢) the recurring and non-recurring cost of
the scheme; and

(f) such other particulars as may be pres-
cribed.

(4) The Government may, after such inquiry -
as they may consider necessary, sanction with or
without modifications the scheme submitted by the
local authority under sub-sections (1) and (2). The
implementation of the scheme so sanctioned, shall be
subject to the general control of and the directions
issued from time to time, by the Government.
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(9 No sanction shall be accorded under sub-
section (4) in respect of any scheme vnless the Govern-
mient are satisfied that such steps, as may be prescri-
‘bed, have been taken to provide the necessary facilities
for imparting  compulsory primary education to all
¢hildren to whom the scheme will apply.

6) On teceipt of sanction under sub-section {4),
the local authority shall give effect to the scheme so
‘sanctioned, by means of a declaration that, with effect
from the first day of the next academic year, primary
dducation for children of both sexes upto such class

or standard and within such age-group as may be -

specified therein shall be compulsory in any area which
may be so specified.

(7) Every declaration under sub-section (6) shall
be published before the first day of April of each year
jmmediately preceding the academic year, in the

ndhra Pradesh Gagzette and in such other manner as
the local authority or the Director. as the case may
'bé, may decide;

_Provided that the Government may, for any good
and sufficient cause, condone any delay in the publi-
cation of such declaration in any year. ’

(8) Where any local authority fails to submit a
scheme when called upon to do so under sub-section
(1) or to give effect to any sanctioned scheme under
sub-section (6) to the satisfacticn of the Government
the Government may cause the scheme to be submit-
ted or the sanctioned scheme to be implemented, as
the case may be, by such person or authority as they
think fit. The Government may at any time entrust
the administration of the sanctioned scheme to the
Tocal authority concerned.

S. 2—3
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tendance

authorities
and their

wers and
unctions,

10. (1) The local authonty in the cases: mentzomd
“in sub-section (1) of section 9, may appoint:as;many
‘persons as it thinks fit to be attendance authoriti¢s;for

‘the purpose of this Act, and may also appoint;as: many

persons as it cons1ders necessary to assist the-attend-
ance authorities in the discharge of their dutxes

(2 It shall be the duty of the local,authorﬁy':to
cause to be prepared as early as possible -after:the

publication of a declaration under: sub-section :{6) :of
“section 9 and in such mianner as may be prescribed, a
_ list of children in ‘any specified area.” Suchi.dists shall

also be prepared annualiy in every specified ‘area- at

.such time and in such.manner as may be prescribed.

(3) The attendance authority Or-any person ap-

“pointed to assist the attendance authority- ’may put

dian to furnish such mformatlon about hlS cmld, as
it or he considers necessary and every such guardJan

- shall be bound to answer such questions or‘to furnish

Responsibi-
lity of guar-
dianto -
cause his
child to
attend
school.

Reasonable

cause for
non-atton-
dance.

- such information, as the case may be to the b

est of his

knowledge or belief.

11. 1t shall be the duty of the guardian of every
child to cause the child to attend an approved. school

unless there is a reasonable cause for his non-atten-

- dance within the meaning of section 12.

12. (1) For the purposes of this Act, any of ‘the.
following circumstances shall be deemed to be a rea-
sonable cause for the non-attendance of a chitd’ at an
approved school: —

(a) that there is no approved -school: within
the prescribed distance from his residence..



ebrruary 5, 1982 | ANDHRA” PRADESH GAZETTE EXTRAORDINARY

19

(b) that the only approved school within the
presscribed distance from the residence of the child to
whiich the child can secure admission is one in which
relijgious instruction of a nature not approved by his
guardian is compulsory;

(c) that  the child is receiving instruction in
some other manner which is declared to be satisfactory
by~ the Government or by an officer authorised by
theem in this behalf;

(d) that the child has already completed pri-
mary education upto the class or standard specified in
‘thee dcclaratlon under sub-section (6) of section 9;

o _(e) that the child suffers from a phys1cal.,or
Ai;ﬁ?‘?ﬁt@ffdéfect which prevents him from attendance; -

(f) that the child has been granted temporary
lemve of absence by the prescribed authority, local
awmthority or by any other person authorised by any
siech authority in this behalf, for sickness or other
preéscnbed reason;

(g) that there is any other compelling circum-
staince which prevents the child from attending school,
prcowded the same is certified as such by the atten-
da.mce authorlty

s (2) Notwithstanding anything in clause (e) of
sutb-section (1), the attendance authority may, if it is
sattisfied that, in relation to a child suffering from a
phiysical or mental defect in any specified area, there
is a special school within the prescribed distance from
‘thie ‘residence of the child to which it could be sent,
amd that nothing in clause (b) or clause (c) applles in
rellation to such child, it may, by order require the
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child to attend the special school, aﬁd;sup-s‘eétvidp )
shall have effect in relation to such child as if claiisés
() and (g) were the only provisions applicable.

Attendance 13. (1) Whenever the attendance authority has

orders.  reason to believe that the guardian of a child has failed
to cause the child to attend an apptoved school and
that there is no reasonable cause for the non-attend-
ancé Of the child within the meaning of section 12,
it shall hold an inquiry in the prescribed manner.

(2) If as a result of the inquiry the attendance
authority is satisfied that the child is Jiable to
‘attend an approved school- under this Act and that
there is no reasonable cause for his non-attendance
within the meaning of section 12 it shall pass.an atten-
dance order in the prescribed form directing the guar-
dian to cause the child to attend the approved school
with effect from the date specified in the order.

(3) An attendance order passed against a guar-
dian in respect of his child under this section shall,
subject to the provisions of sub-section (6), remain in
force for so long as this Act continues to apply to the
child.

(4) If any guardian against whom an attendance
order has been passed in respect of his child under
sub-section (2) transfers the custody of the child = to
another person during the period in which the attend-
ance order is in force, such guardian shall be .bound
to immediately iuform the attendance authority in
writing of such transfer.

(5) Where an attendance order has been passed
against a guardian in respect of his child under this
section, such order shall have effect in relation to ¢vers
other person to whom the custody of the child may be
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(fansferred during the period in which the attendance
order is in force as it has effect in relation to the per-
son against whom it was originally passed.

i (6) A guardian may, at any time, apply to the

fendance authority for cancellation of an atten-
dance order on the ground,—

(i) that he is no longer the guardian in respect
of the child, or

(i) that circumstances have arisen which pro-
vide a reasonable cause for non-attendance; and there-
upon the attendance authority may, after holding an
inquiry in- the prescribed manner, cancel or modify
the attendance order. _

' : : i Childern not
14. No person shall employ a child in a manner to-be o

which shall prevent the child from attending an ap-lyedsoasto
prevent the m

vpl‘éi'ﬁd school. from attend-
ing to
school,

15. (1) When a declaration under sub-section Primary
(6) of section 9 has been made in respect of any area, {34 fion
no fee shall belevied in respect of any child for
.attending an approved school which is under the
management of the Government or a local authority
in that area. ‘

(2) Fees may be levied from any such child at
any other school situated within that area:

Provided that where within one kilometer of such
school or such other aistance therefrom as may be
prescribed, there is no cther approved school, such
"number of free places as may be fixed by the local
authority shall be reserved in such school or in any
‘educational institution receiving aid out of State
funds.

16. (1) The age of a child, for the purpose of this age of child

Act shall be computed in terms of years completed computed.
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by the child on or before the first day of the academig
year.

(2) Where the birthday of a child falls ‘on a
day not later than the first day of Septembér each
year, the birthday shall deemed to fall on the ﬁISt

day of the academic year for the purposes. oi com-
putmg the age of the child under sub-section (1)

CHAPTER V.

. Examinations.

mﬁ. 'l‘f" “17. (1) The examination system, whether by iinter-

R nal assesment, external assessment or ‘partly -internal
and partly external assessment, shall be so regulated
by the competent authority as to make it a reliable
and effective method of student evalLatfon

(2) The Government may make rules for all
matters connected with the 1mp1ementauon of exa—
mination system and the conduct of exammanons.

CHAPTER VI

ESTABLISHMENT OF EDUCATIONAL - INSTI-
TUTIONS, THEIR ADMINISTRAT ION ,aAND
CONTROL.

18. The Government may, for the purpose’ of
Government implementing the provisions of this Act, prov1d¢ ade-

to provide
facilities for quate facilities for imparting general Education, - Tech-

ggwﬂgg nical education, special education and teacher. edu-
cation in the State by—
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(a) establishing and maintaining educational
jnstituti_qns; _

(b) permitting any local authority or a private
body of persons to establish educational institutions
- and maintain them according to such specifications
as. may be prescribed; and

(o) taking, from time to time, such other steps
as they may consider necessary or expedient.

‘ . . . e . Classifica-

19. The educational institutions shall be classified tion of
TN educational
as follows:— institutions.

~ (a) State institutions, that is to say, educational
institutions established or maintained and adminis-
tered by the Government;
\ (b) local authority institutions, that is to  say,
educational institutions established or maintained and
administered by a local authority; and

(c) private institutions, that is to say, edu-

gational -institutions established or maintained and
administered by any person or body of persons regis-
tered in the manner prescribed.

51220, (1) No private institution shall, after the com- }’ermi:siﬁph‘
et . . R r establi
mencement of this Act, be established except in ac- n(l)ept ot;ed:x-
cordance with the provisions of this Act or the rules astitution.

‘made -thereunder.
S 7)) 'Any local authority uor any person or regis- - B
‘tered body of persons intending to-- '
(a) establish an institution ijmparting educa-
tion; -or
(b) open higher classes in an institution im-
parting primary education; or
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Grant or
withdrawal
o frecogni-
tion of instie
tutions
impartirg
education,

(c) upgrade any such institution into a high
school,
may make an application, within such period in
such manner and to such authority as may be pres-
cribed for the grant of permission therefor. '

(3) While granting permission under sub-section
(2), the authority concerned shall have due regaid” to
the following matters, namely ;: —

(a) that there is need for providing educa-
tional facilities to the people in the locality; -

(b) that there is adequate financial provision
for continued and efficient maintenance of the imsti-

-tution. as prescribed. by the competent authority; |

(c) that the institution is proposed .to be
located in sanitary and healthy surroundings;

(d) that the site for building, playground and
garden propesed o be provided and he building * in
which the institution is proposed to be houised con- -
form to the rules prescribed therefor;

(e) that the teaching staff qualified accordmg
to rules made by the Government in this behalf is
appointed,;

(f) that the application satisfies the require-
ments laid down by this Act and the rules and orders
mnade thereunder. :

21. (1) The competent authority may, by order in
writing grant recognition in respect of any institution
imparting education or for a higher class in any such
institution, permitted tc be established under section
20 subject to such conditions as may be prescribed in
regard to accommodation, equipment, appointment
of teaching staff, syllabi, text books and other matters
relating hereo: X
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Provided that in case of existing institutions under
all managements the deficiencies, it any in respect of
the above conditions shall be made good within the
time specified therefor in the order granting recogni-
tion.

(2) Where the manager of any local authority
educational insiitution or private educational institu-
tion.

@) fails to fulfil all or any of the conditions
of recognition, or fails to comply with the orders of
the competent authority in regard to accommodation,
equipment, syllabi, tex books, appointment, punish-
ment and dismissal of teachers;

(b) denies admission to any citizen on grounds
only of religion, race, caste, language or any of them;

(c) directly or indirectly, encourages in the
educational institution any propaganda or practice
wounding the religious feclings of any class of citizens
of India cor insulting the religton or the religious Lriefs
of that class;

(d) employs or continues to employ any tea-
cher, whose certificate has been cancelled or suspen-
ded by the competent authority after due enqiury or
who has been considered by the comnetent authority
after due enanirv to be unfit or undesirable to be a
teacher or arbitrarily removes a teacher or fails to
complv w'th the oders of the competent authority in
this regard;
© (e) fails to remedy the defects in the instruc-

“tions or accommodation or deficiencies in the manage-
ment or discipline within such time as may be speci-
ﬁed therefor by the competent authority;

() contravenes anv of the provisions of this

"Awt. and the rules and orders made therunder;

the competent authority may, for redsons to be
recorded in writing, withdraw the recognition of the
mstrtutmr or fake such other  aotiom as i& deemed

- 8.2 4
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mevessary after giving to the manager an opportunity
~of making his representation against such wﬁ\hdr&wal
or action.

(3) Where the Government are of opinion that
the recognition granted to any local authority &du-
‘cational institutios or private educational institution
should, in the public interest, be withdrawn, they dnay,
after giving one month’s notice to the manager- ' of
-such -institution to make any representation, with-
draw, by notification, the recugnition granted:-to the
said 1institution.

- (4 Notwithstanding anything in any ether: %w
for the time being in force, on educational institwiion
which -has-not been 1ecogn1sed or the recognition of
wwiich has been withdrawn under this Act shalk:be
entitled— .

(a) to receive any grant-in-aid from the ‘State
‘funds or other financial assictance from he Govern-
‘ment,

(b) to send up candidates for examinations.
in courses of study conducted under this Act.

on 22. (1) All the institutons imparting education:
ranag | Which were established and recognised in accordance
nstituc ou . With rules inforce immediately before the commerice-
~ment of this Act and in existence at such commence-

" mient shall be-deemed to be educational institutions..
established and recognised under this Act, -proywied

-~they cemply with the provisions of this Act and the
ﬂm}esmrade thereunder within such period and in-ac-

-gerdante ‘with such procedure as may be: prescribad.

(2) Afy private institution = imparting educa¥ién

-whith isin existence at the commencement of this Act

but which has not been recognised in accordanee with

- the rules in force immediately before such commence-
ment, shall discontinue to import education from such
ommeacement antess within thirty deyssof sehacnn-
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mencement an application for recognition js- made. im,
dccordance with tne  provisions of this Act and the
nues maae thereunder anda cvery such appication
shail be. acposed cf wiliun Sy days of 1s  recelpt
by -.the competent authorty. INo person shall run.
any such iostitut.on after the applicat.on for recogni-
tion is rejected. _

(3) Any person who in contravention of sub-
section () runs any such uincecogn.sed msuiution skhall
be punisned with unprisoniueni 101 @ term whicn may
extedd to six moths or with fine which may extend
to oue L[nousand rupees uf wiul o0in.

23. (1) It shall be the responsibility of the manae
ger OI focal auulorily isSuiuwvll LU CUllPiy  wics ali
the prov.sions of this Act and the rules or orders
mauc tnereunder.

(2) Without prejudice to the generality of the
foregoing provision, it shall be the duty of the maaa-,
ger.of the local authority inst.tution,—

" (a) to ensure that all monies collected by .or
granted or allotted to the local au.ho.ity by or undes
4Athis Act are expended for educaional purposes, and

(b) to submit every year before such date and
to such authority as may be prescribed an annual re-
port relat:ng to the admnistration of the local authos
rity insticution and an annual budget estimate relating’
thereto.

. 24. (1) The management of every private instita-
tion shall be constituted in such manner and shall
consist of such number of members as may be. pres-.

Provided that the board of trustees, or goveiwing
Body of Wakf Board, by whatever name calléd.” con=
stituted or appointed under any other law for-tile timhe
being in force relating to the charitable and véligious
mstitutions and endowments and wakfs, -:shalt e

|
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deemed to be a management constituted under this
sub-section. - .

(2) The management shall, for the purposes of
this Act, nomunaie a person to manage the aitairs of
the wnsuruuon, whether cailed by tne name of secre-
tary, correspondent or by ' any other name, and inti-
mate such nonunation within thirty days thereot to
the competent authority.

(3) @) Where the competent authority is satis-
fied that the management is responsible for the lapses
of regularities of  we mshtuuon, We  coipewcil
authority may, after giving to such management an
opportunity to make represcntaiion alid ioi icasons to
be recorded in writing, suspend the management and
appoint a special officer till the reconstitution of the
management :

Prov.ded that in relation to a private institution
under the management of a charitable or religious
institution, char.iaole or religious endowment and a
wakf, the compe.ent authority shall be the Govern-
ment or an authority or oflicer authorised by the
Government in this behalf.

(b) Where the competent authority is satisfied
that the manager alone is responsible for the lapses
or irregularities of the institution, action shall be takea
against him by the management, as recommended by
the competent authority.

(4) The competent authority may, for reasons
to be recorded in writing, declare a person to be unfit
to be the manager of a private institution after giving
to such person an opportunity of making his repre-
sentation against such declaration and under intima-
tion to the management and on such declaration, the
persop aforesaid shall cease to be the manager of the
private mstitution and the management of such insti-
totion shall nominate another person as a manager
in his place in accordance with the provisions of sub-
section (. -
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(5) Sub-stetion (1), 3) and (4) and the rules
framed thereunder shall apply to a munority educa-
tional nstitution, 1N sO far as they are not repugnant
to clause (1) of article 30 of the Constitution of india.

(6) For the removal of doubts it 1s hereby aec-
lared that any failure or wilful neghgence on the part
of a management to take action agawnst the manager
as requred under clause (b) of suo-section (3) or to
nominate another person as manager under  sub-
section (4) shall constitute an act of mismanagement
and actiog shall be taken against the privaie .sti-
tution under this Act accordingly.

25. (1) The manager nominated under section 24 puyties of
,shall be responsible for managing and conducting the m nagers of
affairs of the private institution in accordance with s ="
the provisions of this Act and rules or orders made
thereunder and for maintaining the propert:es thereof
in proper and good condition,

(2) It shall be the duty of the manager to mmain-
tain such records and accounts of the imstitution and
in such manner as may be prescribed.

(3) The manager shall afford all assistance and
Jacilities as may necessary or reasonably required
Mor the inspection of the institution and its records
and accounts by such officer as may be prescribed
or authorised by the competent authority in this be-
half

(4) Before the end of April in each year, the
manager of every private institution shall furaish to
“he oompetent authority a statement contaiaing
a list of all movable and immovable properties of the
institution with such other particulars as may be pre-
cribed.

26. (1) Save as otherwise provided in this Act, nOp... te nsti-
private institution shali be closed down or disconti- fu crnot
pued, unless a motice of pot less than one academic giwm cio .
year expiring with the end of any academic year and wihut
indicating the intention to do so, has been given by notice.
the manager to the officer authorised by the compe-
tept authority in this bebalf.
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be-punished with fine- whieh may ¢xtend- to’ pife"thow
sand rupees or with- siraple’ in¥risohment WhRH' nas
extend to two months or with 9GHY aid With & fiue
of rupees fifty for.every day of furthér defRult.

M nager to - 27. (1) In. the event ‘Ofthﬁwpl'lm i.nstitptionn
bind over | being closed dowp, or discontmned or its:secopuition
P et being withdrawn, the-manager: ::shall harid Svcn1or-.
o sy ~cause to be handed over.to th competcit muthorhy:.

thrityon  the custody of all the. prppesties;: recbrds andigogounis’

‘o';’;‘,“{.?" c&. of the insutution in hys-pegsession..

iast. tion (2) (a) Where' the-coimpetelit’ authioriy is tesist:

" ed.in, or prevented from, ' obtaining ‘the * custody ‘of

properties, Tecords or actounts of 'thie * institutionm: by
such ‘manager, any judicial - ‘magisirate of the -first’
class Laving jurisdiction shall, ofi-an application fade
by the competent authority, by ordér, aftér notice to
the manager, direct the handing over of the custody
of such propertics; reécords of accounts of the insti-
tution to the competént authority within the ‘tiaic
specified in such order.

(b) Where the mananer fails to hand over the.
custody of the properties, records or accounts within
the time specified in the order of the magistrate under
clause (a), he shall be punished with imprisonment
which may extend to six montbs or with fine. which-.
may extend to two thousand rupees or with both,
and the magistrate shall cause the custody of the pro-
perties, records or accounts.to be handed over to the
competent authority taking such police assistance .as
may be necessary. o L

(3) Nohing. in this section- shall apply to a
minority educational ‘nstitution and-to a private ‘im
stitution under the management of a charitable: or
religious institution, -charitable -or religious  emdow-
ment and a- wakf. '
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28.°(1) Nothwithstanding anything in any law for Restrction

) onaliensticn
the timie being in  force, no sale, mortgage, lease, of poperty

‘Pledge, charge or transfer of possession in respect of quslt,t:t:n
any property of -a private institution shall be made or
created except with the previous permission in writ-

ing of the ‘competent authority on an application

made in this behalf. |

(2) {a) No. pcrmassxon appl'ed for under sub-
except where the grant of.such permission w1ll in its
opinion, adversely affect the working of the iustitu-
tion..

(b) The competent authority shall pass an
order, either granting or refusing permission applied
for, within a period of sixty days from the date of
receipt of the application.

(3) Any person aggrieved by an order refusing
permission under sub-secion (2) may, in such man-
ner and within cuch time as may be prescribed,
appeal -to the preseribéd.»a'u«tbothy,. '

¢4) Any’transaetien- ~made m- cm*mventmm of
- Sub-seétioh (1 shalf' be: mifl and weid; -

29. Where any manager incurs debts for  the vLiabhity of
‘purpose of running an educational instiution Witiout resy debts
proper authorisation by-the management of such Jouscd hees

R
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Parent~
teacher
association,

Inspection

educational

institutions-,

authority after making an enquiry that the¢ monxe
received through such debts have not been utilisec
for running the institutions it shail be the persomal
litbility of such manner to discharge the said debts.

30. (1) There shall be paremt-teacher associatic”
for every educational institution other than an aul:
educational centre.

(2) The composition and functions of the parent-
teacher association shall be ia accordance with such
rules as may be prescribed. -

31. (1) The Government or the cempeten:
authority may authorise any office not belew suck
rank as may be prescribed to inspect any educational
nstitution in the State.

(2) The officer authorised under sub-section (1}
shall exercise general powers of inspection over the
working of the educational institution.

(3) The manager and the employees of the edu:
cational institution shall at all reasonable -times b<
bound to afford to the aforesgid officer all sych assis:
tance and facilities as may be mquired for the < pur
pose of such inspection.

(4) The manager shall comply with such direc:
tions or suggestions as may be given by the compc

.mauthmtymtbrqmnefﬁsw
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Provided that the manager aggrieved by any
such direction or suggestion may appeal, within thirty
days from the date of receipt of such direction or sug-

- gestion to the prescribed authority whose decision .on
such appeal shall be final.

32. (1) (a) On or after the commencement of this Registretion
Act, no tutorial institution shall be started without institutions.
prior registration; and an application for such registra-
tion shall be made in the prescribed manner and to
the prescribed officer.

(b) In the case of a tutorial institution in exis-
tence at the commencement of this Act, any person or
body of persons managing such institution shall, with-
in ninety days from such commencement, make an
application for registration to the prescribed officer
and if no such application is so made or if the prescribed
officer communicates to him an order refusing to
register the institution under sub-section (2), the
person or body of persons managing such institution
shall not run the institution from the date of expira-

_tion of the ninety days aforesaid or the date of com-
/gmunication of such order of refusal, as the case may
e.

(2) On receipt of an application under sub-
section (1), the prescribed officer may, after satisfying
himself whether or not the application contains all
the prescribed particulars and that the tutorial insti-
tution complies with the minimum requirements pres-
cribed in regard to the sanitary conditions of the
premises and the qualifications of the teaching staff,
either register the tutorial institution in a register to
be maintained for the purpose or refuse to register,
and shall, where he so registers the institution, issue
in the prescribed form a registration certificate in the
name of the tutorial institution. :

(3) The person or body of persons managing
every tutorial ipstitution so registered, shall submit to

S.2—5
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the prescribed officer within two months after the end
of every academic year, an annual report regarding the
coaching facilities provided by it during the academic
year,

(4) The person or body of persons managing

-gvery tutorial institution so registered shall give intima-

tion to the prescribed officer and the District Bducation-
al Officer of any change in any of the particulars fur-
nished under sub-section (1), or of closure of the insti-
tution, in such form, in such manner and within such
time as may be prescribed, and the prescribed  officer
shall on receipt of such intimation, amend the regise
ter referred to in sub-section (2) and the registration
certificate wherever necessary, or as the ¢ase may-be,
cancel the certificate, and notify the same.

(5) Where the person or body of persons manag-
ing any tutorial institution has, in the opinion of the
prescribed officer, contravened any of the conditions
subject to which the registration certificate is issued ta
such person or body of persons managing such insti-
tution, the prescribed officer may, after giving the per-
son or body of persons an opportunity of making his
representation, cancel the registratiod certificate and
remove the name of the institution from the register
referred to in sub-section (2) and notify the same.

(6) Any person who runs a tutorial institution
in contravention of clause (b) of sub-section (1) or
who establishes and manages a tutorial institution
without obtaining a registration certificate under sub-
section (2) or who after the registration certificate
issued to him under that sub-section having been
cancelled continues to run such institution, shall be
punished with fine which may extend to two hundred
and fifty rupees:

Provided that for a second or any subsequenat
offence under this section, he shall be punished with
imprisonment for a term which may extend te three
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months 'or with a fine which may extend to five hun-
dred rupees or with both. )

33. (1) There shall be a registered society to Abhyudaya
establish and maintain abhyudaya pradhamika patha-§@Bdbamika
salas in the State for effecting qualitative improve-tha and_
ment in primary education to be called the ~Abhyu- feidential

daya Pradhamika Vidya Samstha. glosgztu;lons
(2) There shall be a registered society to esta- '

blish and maintain residential educational institutions

in the State to be called the Andhra Pradesh Residen-

tial Educational Institutions Society.

(3) The composition of the governing body 2
of each of the said societies and its powers and §
functions shall, notwithstanding anything in any law i
for the time being in force, be such as may be pres-g g4
scribed. , S pEEa

(4) Where the Government are of opinion thatw = &
all or any of the educational institutions established & £

and maintained by the said society be taken over, they
may, after giving one month’s notice to the society to
make any representation; direct by notification

the management of the said educational institution.
shall, with effect on and from the date specified therei
vest in the Government without detriment to the”™
interests of the employees of the said institution.

CHAPTER VII

Education funds of local authorities.
34, In this Chapter, the expression “local autho- Definitions.
rity” does not include a gram panchayat.
35. (1) There shall be constituted for each local ducation

authority an education fund, to which shall be g“‘:‘“‘:o‘;{gyw
credited,— )

(a) an annual contribution from the general
funds of such local authority not being less than a
minimum fixed by the Government in that behalf;

(b) all sums granted to such local authority,

S
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by the Government for the purpose of prowdmg
educational facilities within its jurisdiction;

(c) all fines and penalties levied within the
jurisdiction of such local authority under the
provisions of this Act;

(d) all income derived from any endowment
or other property owned or managed by such loeal
authority for the benefit of education;

. (e) all tution fees, if any, collected in
educational institutions managed by -such local
authority;

(f) all other sums of money whlch may “be
_ contributed to or received by, such local ’authouty
for the purposes of this Act.

(2) Notvnthstandmg anythmg in any other law
for the time being in force, the education fund con-
stituted under this section shall be kept separately
and shall not be merged with the general revenues
of the local authority concerned and it shall  be

~ used exclus1vely for purposes of education.
Pducation 36. (1) The education fund constituted under
tobodepo- gsection 35 shall be deposited in Government
howto be treasury.

(2) All expenses incurred on education by,,;;h
local authority concerned shall be paid out of #the
said fund.

(3) All orders or cheques to be drawn u g
the fund shall be signed by the chief executive o
of the local authority or by such person as he may
authorise in writing to sign on his behalf.

(4) So far as the funds to the credit of the local
authority concerned permit, the treasury shall pay—

(a) all orders or cheques signed in accor { '/,

with sub-section (3); o
(b) all payments made or - expenses mcui‘ted

by the Government on behalf of the local authbity

- by or under the provisions of this Act, provided: that
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the local authority has given previous permission in
writing to the treasury to debit such expenses to the
fund without the issue of any order or cheque.

37. (1) Any municipal council may, with the pre- = .
vious sanction of the Government and shall, it so tancs,
directed by them, levy within its jurisdiction, taxes for
the purposes of this Act, at such rates as may be con-
sidered necessary, as an addition to the taxation levied
in the municipality under the Andhra Pradesh Muni-
cipalities Act, 1965, under the head of property tax A.Pp. Act
or profession tax or under both these heads. 6 of 1965.

Explanation.—In construing the expression “tax-
ation levied” occurring in this sub-section, exemptions
granted under sub-section (2), sub-section (3), sub-
section (4) or sub-section (5) of section 88 of the
Andhra Pradesh Municipalities Act, 1965, shall not be 4. F &¢t
taken into account. :

(2) Any gram panchayat may, with the previous
sanction of the Government and shall, if so directed
by them, levy within the area under its jurisdiction or
®-art thereof, taxes for the purposes of this Act, at such
rates as may be considered necessary, as an addition
to the taxation levied in such area or part under the
law for the time being in force governing gram pan-
chayats under all or any of the following heads,
namely, land cess or local cess, profession tax and
_house tax.

38. (1) The rates of levy of any tax under section gee of tevy

37 shall be determined— of taxes
under sec~

(a) by the municipal council or gram pancha- %o 37
yat with the previous sanction of the Government, in
case the tax is levied by it of its own motion; and

(b) by the Government, in case the tax is
levied at their direction:

Provided that rates of any such tax levied as
addition to the taxation vnder the head of profession

tax, shall be subject to the limits specified in any law
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for the time being in force governing the mummpa]i-
ties or gram panchayats, as the case may be, or pres-
cribed by rules made under this Act:

Provided further that the rates of any such tax
levied by municipal council or gram panchayat as an
addition to the taxation under the headpa f pr@peny tax
shall not exceed five percemtum per annum in the case
of properties taxed on their annual rental value, one
fourth per centum per annum in the case of properties

- taxed on their capital value and four rupees per annum

Assessment™
snd realisa-
tien of taxes.

for every three hundred square meters or part therof
in the case of properties taxed on their extent:

Provided also that the rates of any such tax levied
by a gram panchayat as an addition to the taxation
under the head of land cess or local cess shall not ex-
ceed thirty seven paise in the rupee of the annual
rental value of the land. :

(2) The municipal council or gram panchayat
may, with the previous sanction of the Government, and

shall if so directed by them, alter the rates of levy of
any such tax.

39. (1) Every tax levied in any area under any head
of taxation mentioned in section 37 shall be deemed
to be an addition to a tax levied under the same head
in such area under the law for the time beingin force
governing the municipalities or gram panchayats, as
the case may be, and all the provisions of such law
relating to the mc1dence, assessment or realisation of
such tax or in any manner connected therewith shall
be applicable accordingly :

Provided that the Government may direct that
the said provisions shall apply subject to su;:h modlﬁ-
cations and restrictions, as may be prescribed.
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(2) In particular, any such tax levied in any area
within the jurisdiction of a gram panchayat under any
head of taxation, other than Jand cess or local cess
shall be realised by such authority as may be pres-
cribed as an addition to a tax levied under the same
head under the law for the time being in force govern-
ing gram panchayats. Out of the proceeds of the tax
so realised, such pefcentage as may be prescribed shall
be deducted towards the collection charges and the
balance shall be paid by such authority into the
Government treasury.

40. (1) On or before the prescnbed date, every Budget of
local authority for which an education fund has been glucation
constituted under section 35 shall submit te the
Government through the Director in sush form as
may be prescribed a budget for the ensuing financial
year showing the income and expenditure relating to
such fund.

(2) The Government may pass such orders as
they think fit in respect of the budget and the local
authority concerned shall carry out such orders.

41. The accounts of the education fund of each Audit of
loeal authority shall be examined and audited by accounts of
such officer as may be appointed by the Government fung.
and the local authority concerned shall carry-out any
instructions which the Government may issue on the

audit report.
CHAPTER VIII.
Grant-in-Aid

42. The Government shall, within the limits of Government
its economic capac1ty, set apart a sum of money ann- m&"‘"
ually for being given as grant-in-aid (hereinafter in &lgggmt'
this Act referred to as grant) to local authority insti- certain
tutions and private institutions in the State, recognised !
fml'1 ;}xfis purpose in accordance with rules made in this
hehalf.

institutions,
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Authorities

which may
sanction j
grant,

Monies
recoived
from sour~
ces other
than grant,

°43. (1) The Government may in such cases as
they think fit; by order, sanction grant to any recog-
nised local authority educational institution or private
educational institution subject to such conditions as
they may impose in the order relating to such grant.

(2) Every grant sanctioned under sub-section (1)
shall be disbursed by the Director or such other officer
subordinate to the Director as the Government may, by

‘a general or special order, authorise in this behalf, in

such manner and subject to such conditions as may be:
prescribed. ‘

(3) The manager of every recognised institution

" which is receiving any grant out of State funds shdll be

responsible for the fulfilment of all the conditions sub-

*ject to which such grant has been given.

<A4. (1) Any money received by way of voluntary
donation from donors may be accepted by the institu-
tion and the fact shall be intimated within forty days
from the date of such acceptance to the competent

.authority. Such money shall be deposited in the

account of the institution, in such bank as may be
approved by the Government and shall be applied’ and
expended for the.improvement of the institutioh and
the development of educational facilities and for such
other purposes as may be prescribed.

(2) No money shall be collected at the time of
admission by any educational institution as a condi-

“tion precedent to such admission except towards ths

prescribed fees. Where any institution is found to be

- collecting such money, every person, who, at the time

of such collection was incharge of, and was responsibk
to the institution for the management of the institu
tion shall, on conviction, be punished with imprison:
ment for a term which may extend to six:months ¢

. with fine which may extend to one thousapd fupees ¢
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with both. On such conviction, the institution shall
refund the money so collected to the party from whom
it was collected.

45. (1) Every application for the sanction of grant spplioation
shall be made to the Government, in such form as may for ;ﬁm
be prescribed and shall contain a declaration signed the condi-
by the manager of the recognised institution to thefSastobe
effect that the conditions of recognition and of grant such sanc-
are being and shall continue to be fully observed, that*°™
all facilities for inspection of that institution, its
accounts, registers and other records relating to the
grant shall be afforded to the inspecting staff deputed
for the purpose and that all the returns and reports
prescribed in this behalf shall be submitted to the com-

petent authority within the time specified by it.

(2) The Government may sanction such grant or
for good and sufficient reasons may refuse to sanction
such grant,

(3) Subject to the other provisions of this Act,
auy order passed by the Government refusing to sanc-

tion the grant shall be final and shall not be questio-
ned in any court of law.

46. (1) Notwithstanding anything in this Chapter, power of
the Government may, after such enquiry as they Governmem,
may deem fit, withhold, reduce or withdraw any grant t‘;d‘i'::,“‘:,‘;
payable to an educational institution having regard withdraw
i0 the funds at the disposal of the Government or the ™"
conduct and efficiency and the financial condition of
such institution, after giving an opportuaity to the
-uanager of the institution concerned of making a re-

‘u:esentation against such withholding, reduction or
vithdrawal,

(2) Without prejudice to the generality of the

;j:fovgsiozns é)f sub-section (1) or any other provision
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of this Act, the Government:may, after such enquify:
as they may deem fit, withhold, rednce or w;thclraw?
any grant payable to any educational institution if:
the manager of the institution concerned,— ;

(i) fails to fulfit all or any of the conditions of

grant; | |
(ii) denies . admission to .any .citizen on

sgrounds only of religion, race, caste, langlage or.any
Of them; ,

-(iii) -allows any employee of the institution to
take part in-any agitation intended to bring or attempt
to bring into hatred or contempt, or intended‘to excite

- or attempt to excite disaffection towards, the Gowern-
ment established by law in India; .

(iv) directly or mdrrectly, encourages any
rropaganda or practice of wounding the re-
igions feelings of any class .of citizens of
India or insulting the religion or the religious beliefs
of that class ;

(v) is guilty of falsification:of registers, .of
misuse of funds for purposes other than those for
which they are collected;

(vi) fails to remedy -within such reasomable
time as .may be specified by the competent authority,
the defects in the maintenance of accounts pointed out
by the auditors; or

(vii) fails to restore, within the. tlme specified
by the competent authorlty, an employeg .whase ser-
vices have been wrongfully dispensed with -or -fails to
pay him any arrears of salary or other benefits when
directed to do so by the competent authority. .

(3) Subject to the other provisions of.this Act,
every order passed under this section shall. be final an4
shall not ‘be:questioned-in -any court of ‘law..
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47. (1) All: the monies collected, grants received },}‘}ﬁﬁ‘;‘m
and: other movable property held by, or on behalf of:and movable
a. private institution shall be utilised for the purposesBrererty of,
for which.they are intended..and shall be accounted tutions.
for by the manager in such manner as may be pres-

cribed.

{2) All the monies received or held by or on.
behalf of every private institution shall be deposited
in a. Bank.

(3) The surplus fund of every such institution
shall be invested in such manner as may be prescribed

and shall be utilised towards educational development
only.

Exp}amatlon —For the purpose of this section
“surplus fund” means all the monies that remain un-
used with the institution at the beginning of each aca-
demic year, after providing for all the objects; needs
requirements or improvements of the institution- dur-
img the previous three academic years.

CHAPTER IX
Accounts, Audit, Inspection and Returns.

48. Every educational institution recetving. grants accounts.
out of State funds and other sources shall maintain:
.coounts in such manner and containing such partion-

‘ars.as may be prescribed.

49. (1) The accounts of every educaticnal institu- Annual
ion reeeiving grants out of State funds shall be2uditof
udited at the end of every academic year in such.man-
ier; after following such procedure and by such autho-
ity, officer or person as may be prescribed and different
uthorities, officers or persons may be prescribed: for

‘ifferent classes of educational institutions,
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Inspection

" or' inquiry.

(2) (a) The prescribed authority, officer or person
shall have full access to the account books and other.
documents required to be maintained by the educatio-
nal institution in respect of grants received by it out of .
State funds and shall send a copy of the rcport on the
audit of the accounts under sub-section (1) to the:
competent authority which shall forward the report to:
the educational agency.

(b) The educational agency shall, within such:
time as may be prescribed, submit that report together
with the comments of that agency to the competent
authority. '

. 50. (1) The competent authorjty, shall  have the
right to cause an inspection of, or inquiry in respect
of, any educational institution, its accounts,
its buildings, laboratories, libraries, workshops
and equipment and also of the exzaminations
teaching and other work conducted or done
by the institution to be made by such person
or persons as it may direct and to cause an inquiry to
be made in respect of any other matter connected with
the institution and the educational agency shall be en-
titled to be represented thereat.

(2) The competent authority shall communicate
to the educational agency the views of that authority
with reference to the result of such inspection or inquiry
and may after ascertaining the opinion of the educa-
tional agency thereon, advise that agency upon the
action to be taken. .

(3) The educational agency shall report to the
competent authority the action, if any, which is pro-
posed to be taken or has been taken upon the results
of such inspection or inquiry. Such report shall be
furnished within such time as the competent authority
may direct. )
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(4) Where the educational agency does not, with-

in a reasonable time, take action to the satisfaction of
the competent authority, that authority may, after con-
sidering any explanation furnished or representation

made by the educationul agency, issue such directions

as that authority deems fit; and the educational agency

and the head of the institution shall comply with such
directions and shall be responsible for the implementa-

tion of every such direction.

51. Every educational ageacy shall within  such rurnishing
time or within such extended time as may be fixed by of returns,
the competent authority in this behalf. furnish to the
competent authority such returns, statistics and other
information as the competent authority may, from

time to time, require.

CHAPTER X

Prohibition of transfer of properties by aided
educational institutions.

52. In this Chapter— Definitions.

(a) “manager” means the owner, trustee or other
person who has power to transfer any land or building
belonging to an educational institution and includes a

local authority;

(b) “transfer” includes sale, exchange, mortgage
charge, lease or gift.

53. (1) Where before or after the commencement Prohibition
of transfer of

~of this Act,— lands and
. . . buildings by
(a) any land or building has been acquired educational
consiructed, improved or altered for the purposes of withqut_tﬁ':

any educational institution, with the aid of any grant pembsten

made from the State funds; or ment in cer~
tain cares,

_ (b) any land or building has been transferred
by the Government for use for the purposes of any
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educational institution, then, notwithstanding amything
to the contrary in any other law for the time. being in
force or in any deed of transfer or other document
relating to the land or building, it shall.net be. trans-
ferred without permission of the Government under
sub-section (2); nor shall the land or- building be. used
for any purpose other than the purpoeses of the educa-
tional institution or purposes ancillary thereto, withs
out the permission of the Government.

(2) The Government. may, by ordér in' writing
permit the transfer of any such land or- building sub-
ject. to such conditions as th’ey-may impose, if*—

rrrrrrrrrrrrr

purposes of the educanonal institation or- oft amﬂl&y
purposes approved by the Government, and the pro-
ceeds of such transfer are to be wholly ‘utilised in fur-
therance of the said purposes;

(i) the transfer is made only in part in fur-
therance of the purposes aforesaid, provided repay-
ment is made to the Government of such portion as the
Government may direct in the circumstances: of the
case, of the grant referred to in clause (a) -of sub-section;
(1)'or of the current market value of the land or builds-
ing referred to in clause (b) of sub-seition’ (1) or: of
both, as the case may be;

(i) the transfer is made for any other valid’
reason, provided repayment is made to the Govern-
ment in full of the grant referred to in clause (a) of
sub-section (1), or of the current market value of the
land or- building referred’ to in clause (b} of sub-sec-
tion (1) or of both, as the case may be.

(3) Any transfer of land or building: made with-
out obtaining the permission of the Governmeni undeg
sub-section (2) shall be null and void.
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. ! : Consequence
-§4. Where, in any case, the Government, after Consequena

giving the manager of the educational institution con- provisions of
cerned an opportunity to make his representation .in

regard to the matter, are satisfied that the provisions
of sub-section (1) of section 53 have been contravened
in respect of any land or building, they may, by
order,—

(a) if the land or the land together with the
building standing thereon belonged to the Government
and was transferred by them for the purposes of the
educational institution, direct the Collector to take .
possession of the land or land together with the building
standing thereon, as the case may be, or at their option,
direct the manager to pay to them in full, the current
market value of the land or of the land together with
that of the building where it was also transferred by
them and also the amount of the grant, if any, made by
the Government for improving the land or altering or
constructing the building;

(b) if the land or the building, if any, standing
thereon does not belong to the Government, direct
the manager to repay in full the grant made by the
Government.

535. (1) Every order passed by the Government Effect of

under sub-section (2) of section 53 or section 54 shall, Z%™ ‘;;“:;’)

fsiub]iect to the provisions of sub-sections (2) and (3), be and 54.
nal. '

(2) The manager of the institution in respect of
which such an order is passed, not being a local autho-
rity, may on the ground that the amount repayable or
payable by or to him has been wrongly fixed in the
order, apply within sixty days from the date on which
the order is received by him to the District Judge
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Land or
building to
vest in
.Government
absolutely
On posses-
sion being
*aken,

having jurisdiction over the area in which the proper-
ty in questlon is situated for fixing such amount cor-
rectly in accordance with the provisions of sub-section
(2) of section 53 or section 54, as the case may be.

(3) The District Judge shall determine the
amount which is properly repayable or payable by or
to the manager in accordance with the provisions of

sub-section (2) of section 53 or section 54, as the case
may be, and such détermination shall be final.

56. (1) When, in pursuance of an order under sec-
tion 54, the Collector takes possession of any land or

“ building by himself ‘or through - another, it shall -vest

absoluteiy in the Government free from all encum-
brances.

(2) If the Collector or any person authorised by
him in this behalf is opposed or impeded in taking
possession of any land or building under this.Chapter
he shall, if he is a Magistrate, enforce the surrender of
such land or building to himself; and, if he is not a
Magistrate, he shall apply to a Magistrate and such

" Magistrate shall enforce the surrender of the land or

Recovery of
sums due
under this

Chapter.

building to the Collector.

(3) Whoever opposes or impedes the Collector
or any person authorised by him in taking possession
of any land or building under this Chapter shall be
punished with imprisonment which may extend to six
months or with fine which may extend to ﬁve thou-
sand rupees or with both.

57. Any sum required to be repaid or paid to the
Government in pursuance of section 53 or section 54
or section 55 may, without prejudice to any mod,e of
recovery provided in any other law for the ‘#Hme
being in force, be recovered from the properties of
the institution or from the manager thereof as if
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it were an arrear of land revenue due from such educa- -
tional institution or manager.

58. (1) No land or building referred to in sub- Courtnotto
section (1) of section 53 shall be liable to be attached, 2?2‘;‘?.‘,"&‘3'
sold, or made subject to a charge by anv Court whe- absence of
ther in execution of a decree or order or otherwise, ofthe
unless the person seeking such relief from the Court Government.
has obtained the permission of the Government to

do so and files such permission in the Court.

(2) When granting such permission, the Govern-
ment may impose such conditions as they deem fit.

(3) If any such land or building is attached or
sold, or a charge is created thereon by any Court
without the permission of the Government having
been obtained and filed as aforesaid or if any condi-
tion imposed by them when granting such permission
is contravened, then the attachment, sale or charge,
as the case may be, shall be null and void.

CHAPTER XI.

- Taking over of Management, requisitioning and
acquisition of educational institutions.

59. In this Chapter,— Definitions.

(a) “educational institution” means any school,
college or other institution for imparting education
which is managed by an individual, body or local
authority and is recognised by the Government, but
does not include a minority educational institution.

(b) “persons interested” includes all persons
claiming or entitled to claim, interest in the
amount payable on account of the taking over of the
management of the educational institution or requi-
sitioning or acquisition of the property used for the
purposes of an educational institution or of any other
institution connected therewith under this Act

S. 2—17
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Taking over
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60. (1) Where the Government are of
that the management of any educational ' jn#
should either in the public interest or in o
secure the proper management of the
educational institution be taken over, they
after giving one month’s notice to the manhgem
of such educational institution to make any ’1"1 ES
tation, direct by notification, that the managem
of the said educational institution shall W1t!1 eﬁect
on and from the date specified therein vest in the
Government until the said educational institution is
acquired:

. Provided that no private jnstitution under' the
management of a religious institution, endowmeiit or a
wakf shall be taken over without the prior consent of
such management.

(2) The educational institution referred to in
sub-section (1) shall be deemed to include all assets,
rights and leasholds, powers, authorities and px:;vlleges
and all property, movable and immovable, including
lands; buildings, stores instruments and vehicles,
cash balances, reserve fund, investments and bopk
debts and all other rights and interests arising, . out
of such property as were, immediately beforg : the
date of taking over of the management 1ndé
section (1), (hereinafter in this Chapter referred to as
the date aforesaid) in the ownership, possession, power
or control of the management of such educational
institution and all books of account, reglstea's and
all other documents of whatever nature relating thereto

(3) Any contract, whether express or implied
or other arrangement (not being a contract or 4§
ment specified in section 62) in so far at it ;pe!
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to the management of the educational institution,
am@ in force immediately before the taking over,
shall be deemed to have terminated on the date

aforesaid. '

(4) All persons, in whom the management of
the educational institution vested immediately be-
fore the taking over shall, as from the date aforesaid,
cease to be so vested and shall be deemed to have vaca-
ted their offices as such on the date aforesaid.

(5) Notwithstanding anything in any other law
for the time being in force, no person in respect of
whom any contract of management or other arrange-
ment is terminated by reason of the provisions contain-
ed in sub-section (3) or who ceases to hold any office
by reason of the provisions contained in sub-section
(4) shall be entitled to claim any compensation
for the premature termination of the contract of mana-

‘gement or other arrangement or for the cessation of

management or for the loss of office, as the case

‘may be.

(6) Notwithstanding any judgement, decree or
order of any court, tribunal or other authority or any-
thing contained in any other law for the time being
in force, every person in whose possession or cus-
tody or under whose control the educational institu-
tion or any part thereof, or any properties attached
thereto, may be immediately before the taking over,
shall on the date aforesaid, deliver possession of
the ‘educational institution or part thereof or any
properties attached thereto, as the case may be, to
the special officer appointed by the Government for
the purpose of carrying on the management of such
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educational institution for and on behalf of the
Government, or where no special officer is appointed,
to such other person as the Government may direct.

(7) For the removal of any doubt, it is hereby
declared that any liability incurred by the private
management in relation to the educational institution
before the taking over shall be enforceable against
the said management and not against the Government
or the special officer.

(8) The amount payable in respect of the vest-
ing in the Government of the management of an edu-
cational institution under sub-section (1) shall be an
amiount equal to-the average net annual surpls income
of such educational institution during the period of its.
existence, or the period of five consecutive accounting
years immediately preceding the date of such vesting,
whichever is less:

Provided that no such amount shall be payable
if the trust or management under which the educatio-
nal institution is founded makes provision for the
running of such institution. :

Explanation : —In this sub-section, the expres-
sion “accounting year™ means the period beginning on
the 1st day of July of any year and ending on the 30th
day of June of the year next folowing.

(9) The amount payable under sub-section (8)
shall, subject to rules made under this Act, be paid by
the competent authority to the person interested in the
educational institution in such manner and within such
time as may be prescribed.
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61. If the Government are or the special officer Power to

erminate

appointed under section 60 is, of opinion that any contracts

contract of employment entered into by the gfee‘tnplgy‘

management in relation to the educational :

institution at any time before taking over is

aduly onerous, they or he may, by giving to the

‘mployee one month s notice in writing or salary or

vages for one month in lien thereof, terminate such

;ontract of employment.

62. (1) If the Government are satisfied, after S‘;ﬁ'ﬁgﬁi in

wuch enquiry as they may think proper, that acy con- 2Bt
iract or agreement entered into at any time within a Sclied or-

varied.

oeriod of two years immediately preceding the date
aforesaid between the management in relation to
the educational institution and any other person, in
relation to any service, sale or supply to, or by the
educational institution and in force immediately be-
‘ore the taking over, has been entered into in bad
raith, or is found deterimental to the interests of the
“ucational institution, they may make, within
one hundred and eighty days from the date
iforesaid, an order cancelling or varying (either un-
-onditionally or subject to such conditions as they
may think fit to impose) such contract or agreement
"nd thereafter the contract or agreement shall have
-ffect accordingly:

Provided that no contract or agreement shall
e cancelled or varied except after giving to the parties

o the contract or agreement one month’s notice to
aake a representation in this regard.

(2) Any person aggrieved by an order made
inder sub-section (1) may, within thirty days from
he date of communication of the order, make an
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application to the principal civil com‘t of rogfiaal
jurisdiction within the local limits of whose jurisdi-
ction the educational institution is situated, for the
variation or reversal of such order and thereu an such
court may confirm, modify or reverse such or@r

63. Any transfer of property, movable or immo-
vable, or any delivery of goods made by or
no behalf of the educational institution (not
being a transfer or delivery made in the
ordinary course of transaction or in favour
of a purchaser for valuable consideration and in good
faith), if made within a period of one year immediately
preceeding the date aforesaid, shall be void as against

. the .Government .or. the special officer,. as the .case

may be.

64. (1) Where recoghition or permission granted
to an educational institution is withdrawn by the Gov-
ernment under sub-section (3) of section 21 or other-

wise, or where an educational institution is closed
before the last working day of an academic Vear and
if the Government consider it necessary to requisition

-any property movable or immovable, which before

the withdrawal of the recognition or permission or the
closing of the institution was being used for the pur-
poses of the institution or of any other institution con-
nected therewith, such as a hostel for students, quar-
ters for the residence of employees or a playground,
then notwithstanding anything to the contrary in any
other law for the time being in force, the Government
may, within three months from the withdrawal of the
recognition or permission or the closing of the edu-
cational institution, as the case may be, requisition such.
property and make such further orders as appear t~
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them to be necessary or expedient in connection with
the requisition.

(2) Before requisitioning any propertv under
sub-section (1) the Government,—

(2) shall call upon the manager or any other
person who is in possession of the property by notice
in writing to show cause, within fifteen days of the
date of the service of such notice to him why the
property should not be requisitioned and shall con-
sider the objections, if any, shown by the manager
or other person; and

(b) may, by order, direct that the manager or
any person shall not, without permission of the
competent authority, dispose of, structurally alter,
lease or in any manner deal with, the property until
the expiry of such period, not exceeding three months,
as may be specified in the order.

(3) Where any property is requisitioned under
sub-seition (1), the Government may,—

(a) use or deal with such property for any
educational purpose; or

(b) by order, permit any person or body or
local authority to use or deal with such property
for any such purpose, subject to the payment of such
rent and other sums to the Government and the
observance of such conditions as may be specified
‘in the order.

65. (1) Any person remaining in possession of
any property in contravention of an order issued Summa}ry
inder section 64 may be summarily dispossessed  of faking po-
such property by an officer empowered by the Gov- Ssession of
ernment in this behlaf, and in the case of Building if propery.
free access to it is not afforded to such officer, he
may after giving reasonable wraning and facﬂlty of
withdrawing to any women not appearing in public
according to the customs if the country, remove or
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Release from

requisition-
ing and

open any lock or bolt or break open any- daoor or dc
any other act necessary for effecting such: dispssession

(2) If any such officer is resisted in l;h
of such power or discharge of such duty, the.
trate having jurisdiction shall, on a written requisi-

tion from such officer, direct any police officer not

below the rank of sub-mspector to. render Such hel?
as may be necessary to enable the officer to exercis
such power or discharge such duty. :

66. (1) The Government may, at any time, re
lease any property requisitioned under this Chapte:

discharge of and in such case, the possession of the propert:

liability of

. the Govern-

ment.

released from requisition shall be. delivered to th
taken at the time when the property was requ1s1tloned
or if there were no such manager or person, the per
son deemed by the Government to be the manager o
owner of such property, and such delivery of posses
sion shall be full discharge of the Government fron
all liabilities in respect of that property ‘which an:
other person may be entitled by the due process o
law to enforce agamst the person to whomfpossessm:
of the property is so delivered.

(2) Where the person to whom posagsmon o
any such property is to be delivered cannog e foun:
or has no agent or other person empowered; §0 acceg
delivery on his behalf, the Government shall cause t:
be published in the Andhra Pradesh Gazette a notic
declaring that the property is released from requls
tion; and in the case of any immovable preperty, th
Government shall also cause a copy theéreof to b
affixed, on some conspicuous part of such property

(2) is published in the Andhra Pradesh C
property specified in such notice sh,ali il
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subject to requisition on and from the date of * such
- pulfljcation and shall be deemed to have been deli-
vergd to the person entitled to possession thereof; and
the Government shall not be liable for any amount,
rent, or other claim in respect of such property for
‘any period after the said date.

67. (1) Where any property is vested under sub- Acquisition
section (1) of section 60 in connection with the of Property-
management of an educational institution or is subject
to requisition under sub-section (1) of section 64, the
Government may, if they consider it necessary to
acquire the property for any public purpose connected
with education, acquire at any time such property for
the said public purpose by publishing in the Andhra
Pradesh Gazette a notice to the effect that the Govern-
ment have decided to acquire the property in pursuance
of this section: :

y Provided that before issuing such notice, the
Government shall call upon the manager of, or any
other person who in the opinion of the Government,
is the person interested in, such property to show cause
why the property should not be acquired; and after
considering the objections if any, shown by the
manager or other person interested in the property the
Government may pass such orders as they deem fit.

(2) When notice as aforesaid is published in the
Andhra Pradesh Gazette, the requisitioned property
shall on and from the day on which the notice is so
published, cease to be subject to requisition and vest

absolutely in the Government free from all
encumbrances.

68. (1) Where any property is requisitioned or Principles
acquired under this Act, the amount payable there- f)?d;eermi-
for:shall be determined and paid in the manner and Ln&:2mount

for property
in accordance with the principles hereinafter set out, ffsned or
that is to say,— acquired.

S. 2—8
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Central Act
10 of 1940.

(a) where the amount is settled afid. fixed'
agreement, it shall be paid accordingly;

(b) where there is no such &g t, the
Government shall appoint as arbitrator a -
is holding or has held a judicial office; not below
rank of a district judge, for determining the ‘amount;

(c) at the commencement of th" roceedings
before the arbitrator the Government e
to whom the amount is payable shatl ’stat
according to them is the fair amount;

(d) the arbitrator shall after due enguiry deter-
mine the amount Wthh appears to him to ‘be just and
specify ‘the person’ of persons to whomi sig ~amount

shall be paid; and in making the award ‘def

“the amount, he shall have regard to the circumstances

of each case and the provisions of sub-sections (2), (3),
(4) and (5) so far as they are applicable;

(¢) where there is any dispute as to the person
or persons who are entitled to the amount, fh
tor shall decide such dispute and if the arb' rator finds
that more persons than one are entitled to the amount.
he shall apportion the amount amongst such persons
according to their rights, and

(f) nothing in the Arbitration Act; 1940
shall apply to arbitrations under this section,

(2) The amount payable for the requ",,;tiomng c
any property, movable or immovable, shall in respec
of the period of requisition, be a sum equal to the ren:
which would have been payable for the use and occu-
pation of the immovable property or for the use of the
movable property, if it had beén taken.on lease for
that period.
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ﬁ) The amount payable for the acquisition of
any immovable property under sectior 67 shall be—

(a) the price which the requisitioned property
Lyould have fetched in the opes market if it had
remained in the same conditions as it was at the time
of requisitioning and been sold on the date of acqui-
is less.

(b) twice the price which the requisitioned
property would have fetched in the open market if it
had been sold on the date of requisition, whichever
118 less. '

(4) The amount payable for the acquisition of
any movable property shall be the price which such
property would fetched in the open market if it
had ‘been sold on the date of acquisition.

(5) Where any property requisitioned or acqui-
red uader this Act was acquired with the grant from
4he State funds, the amount of such grant shall be
-taken into account in the prescribed manner in deter-
min‘ng the amount payable.

Explanation.—For purposes of this sub-section, all
the property acquired by the sducational institution
shall be deemed to have been acquired with the aid of
-such grant, contribution, donation or collection unless
‘the manager of the educational institution proves to
the satisfaction of the arbitrator that the property has
been acquired otherwise.

€9. The amount payabic under the award of Payment of

a:bitrator shall, subject to any rules made under this ;'rl“)%‘;g:yf.or
Act, be paid by the competent authority to the person {9‘1“;3":
. . s,y . ioned or
interested, in such manner aad within such time as acquired.

may be specified in the award.
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70. Any person aggrieved by the award of the

thearbitra- arbitrator under section 68 may, within sixty days

tor under
section 68

in respect of
amount,

Arbitrator
tp have cer-
tain powers
of eivil
Court

Central Act
5 of 1908,

Powers of
entry and
inspection
and calling
for informa-
tion.

from the date of such award, prefer an appeal to the
High Court:

Provided that the High Court may entertain an
appeal after the expiry of the said period of sixty days,
if it is satisfied that the appellant was prevented by
sufficient cause from filing the appeal in time.

71. The arbitrator appointed under this Chapter,
while holding arbitration proceedings under this Act,
shall have all the powers of a civil court while trying
a suit under the Code of Civil Procedure, 1908, in
respect of the following mattess, namely:—

(a) summoning and enforcing the aitendance of
any person and examining him on oath;

(b) requiring the discovery and production - of
ary document;

(c) reception of evidence or affidavits;

(d) requisitioning any public record from any
court or office;

(e) issuing commissions for examination of
witnesses.

72. The competent authority may, for the pur-
pose of requisitioning or acquiring any property under
this Chapter, by order—

(a) empower any authority to enter and inspect
any property specified in the order liable to be requi-
sitioned or acquired under this Act;

(b) require any person to furnish to such autho-
rity such information in his possession relating to the
property as may be specified in the order.
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73. Notwithstanding anything to the contrary in Provisons
any contract or agreement or any law for the time i e
being in force, the following provisions shall apply in educational
regard to the persons on the staff of the educational ™""""™
institution immediately before the date on which the
management of the educational institution is vested in

the Government, namely,—

(a) the Government shall have power to termi-
nate the services of any such person after giving him
three calendar month’s notice in wrii'ng or payving him
three month’s pay in lieu of such notice;

(b) a person whose services have been retained
shall be governed at his option either by the condi-
tions of service as may from time to time be prescribed
or by the conditions of service applicable to him
immediately before such vesting.

74. The posts in each category of employees of Posts of em-
the educational institutions in a district which have Plovees of
. . nal
vested in the Government under this Chapter shall be insciégtgons
1 10T : vested under
a separate unit for purposes of seniority, discharge, '& Chaptor
egversion for want of vacancies, re-appointment of to be treated
probationers and approved probationers and appoint- ﬁ:r?a‘i’;‘glfff
ment of full members. : : poses.

CHAPTER XU

Transfer of control and management of certain
schools.

75. (1) The Government may, by notification, and Powers of
with the prior consent of a local authority, take OVET ¢ taxe ooer
the control and management of any or all primary control and
schools or secondary schools established or maintained §fsoots
and administered by the said local anthority from belonging
such date as may be specified in the said notification; fhosy. **
ard from the date so notified it shall be open to the
Government to control and manage the said schools
and ail the properties and assets of the loca! authority
pertaining to or intended to be used for. every such
school shall stand transferred to, and vest in the

Government free from all encumbrances.
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(2) Notwjthstanding any contract or agreement
or any law for the time being in force, every teacher
or other person employed in any of the said schools
immediately before the date on which the control and
management thereof is taken over by the Goverrment
shall, as from the said date, be deemed to be an

- emplovee of the Government and shall held office on
the same remuneration and upon the same terms and
condirions and with the same rights and privileges as
to pension, gratuity and other matters as he would
have iicld under the local authority urtd his remune-
ration, terms and conditions of service are duly altered
by the Government:

. Provided that every such employee shall, within
a period of three months or such other period beycrd
three months as may be specified by the Government
by « notification, from the date of taking over of the
control and management. of the school, exercise his
option either to be retrenched from the service on
receipt of such retrenchment benefits as may be pres-
cribted or to be absorbed in the service of the Govern-
ment with effect from the said date and shall be gover-
ned by the terms and conditions governing the said
service which shall not be less favourable than those
applicable to such employee prior to the said date.

Transfer of 76. (1) Notwithstanding anything in the Andhra
comroland Pradesh Panchayat Samithis and Zilla Parishads Act,
o};lschoqls to 1959 or the rules made thereunder, cr any other law
it for the time being in force relating ta control and
management of schools, the Government may, with
effect on and from such date as may be notified. trans-
fer, with the prior consent of a Zilla Parishad, the
contro! and management of all primary schools or
secondary schools in a district, estabiished or main-
tained and administered by the Governmeunt or any
panchayat samithi to the zilla parishad concerned; and
from the date so notified, it shall be open to the zilla
parishad to control and manage the said schools in the
district, and all the properties and assets cof the
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Government or the Panciiayat Suemithi, as the case
may be, pertaining to or intended to e used for, every
such school shali stand transferred to, and vest in, the
zilla parishad free from all encumbrances.

(2) Notwithstanding any contract or agreement
or any law for the time being in force, every teacher
or other person employed in any oi the said scheols
iwimediately before the date on which the contrel and
management theveof is transferred to the zilla parishad
shall, as from the said date, be deemed to be an
erapioyee of the zilla parishad and shall hold office
on the same remuneraiion and upon the same terms
and conditions and with the same rights and privileges
as to pension, gratuity and cother matters as he would
have held under the Government, or panchayat
samithi, as the case may be, until his remuneration and
terms and conditions of service are duly altered by
the zlla parishad:

Provided that every such employee shall, within a
period of three months or such other period beyond
three months as may be specified by the zilla parishad,
from the date of transfer of the contrel and manage-
ment of the school, exercise his option either to be re-
trenchied from the service on receipt of such retrench-
ment benefits as mav be rrescribed or to bz absorbed
in the service of the zilla parishad with effect from the
said date and shall be governed by the terms and
conditions governing the said service v/hich shall not
be less favourable than those applicable to such
etaployee prior to the said date.

77. (1) Notwithstanding anything in the Andhra Transfer of

Pradesh Panchayat Samithis and Zilla Parishads Act, Somroland,

1859, the Andhra Pradesh Municipalities Act, 1965 or of schools to
the rules made thereunder or any other law for the Hoyudaya
time being in force relating to contro! and manage- Vidya

ment of schools, the Government may, with effect on Samstha.
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and from such date as may be notified, tran
the prior consent of the local authority com
control and management of any primary
blished or maintained and administered by,
ernment or any panchayat samithi or the mu
to the Abhyudaya Pradhamika Vidya Samsthi
from the date so notified, it shall be open. t
Abhyudaya Pradhamika Vldya Samsiha - &
and manage the said school; and all the proge
assets of the local authority pertaining to and.i#itenc

to be used for such school shall stand tramsfepred to,
and wvest in, the Abhyudaya Pradhalmka Vidya
Samstha.free from all encumbrances.

(2) Notwithstanding any contract or agreement

" or any law for the time being in force, every teacher

~or other persort employed in the said schoel immedia-
tely before the date on which the control and manage-
ment thereof is transferred to the Abhyudhaya Pradha-
mika Vidya Samstha shall, as from the said date, be
deemed to be an employee of the said Samstha and
shall hold office on the same remuneration and upon
the same terms and conditions and with the same
rights and privileges as to pension, gratuity and other
matters as he would have held under the said local
authority until his remuneration and terms and
conditions of service are duly altered by the said
Samstha:

Provided that every such emplgyee s

in a period of three months or such period
three months as may be specified by the said

be retrenched from the service on recelpt ‘of suck
retrenchment benefits as may be prescribed or to b:

absorbed in the service of the said Samstha with effect
from the said date and shall be governed by the terms
and conditions governing the said service wh
not be less favourable than those applicabl
employee prior to the said date.
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CHAPTER XIII
Constitution of educational service

78. (1) Notwithstanding anything "in this Act or {rntitution
the rules made thereunder, the Government may, by al service.
notification, constitute any officer or class of officers
or any teacher or class of teachers appointed or
deemed to be appointed under this Act into an edu-
cational service for the State.

(2) Upon issue of a notification under sub-
section (1), the Government shall have power to make
rules to regulate the classification, methods of
recruitment, conditions of service, pay and allowances
and discipline and conduct of the members of the
educational service thereby constituted and such
rules may vest jurisdiction in relation to such service
‘'n the Government or in such authority or authorities,
s may be prescribed.

CHAPTER XIV

‘ayment of salaries and allowances to and discipli-
nary action against employees of private institutions.

79. (1) No teacher or member of the non-teaching pismissal,r ¢
staff employed in any private institution (hereinafter Toyl oL

in this Chapter referred to as ‘the employee’) shall be 2o u

dismissed, removed or reduced in rank except after an Jf “mpieys
inquiry in which he has been informed of the charges institution.
against him and given a reasonabe opportunity of

being heard in respect of those charges.

(2) An inquiry under sub-section (1) shall be
completed within a period of two months from the
date of communication of charges against the emplo-
yee.

"S. 29
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(3) (a) No employee shall be plaéed', under
suspension except when an inquiry into the: gross
misconduct of such employee is contemplated..

(b) No such suspension shall remain in ‘fiorce
for more than a period of two months from the date
of suspension and if such inquiry i§ not started and
completed within that period, such employee shall,
without prejudice to the inquiry, be deemed to have
been restored as employee:

Provided that the competent authority may, for
reasons to be recorded in writing, extend the said
period of two months for a further period not exceed-
ing two months, if in the opinion of such competent

-authority the inquiry could not be -completed within

the said period of two months for reasons directly
attributable to such employee.

(4) Every such employee as is placed under
suspension under sub-section (3) shall be paid sub-
sistence allowance at such rates as may be prescribed
during the period of his suspension. ‘

(5) Before imposing any penalty, other than the
penalties specified in sub-section (1), an employee
shall be informed in writing of the allegations on
which action is proposed to be taken and be given
an opportunity of making a representation, but it
shall not be necessary to hold an oral inquiry into
such allegations.

80. (1) Any employee who is dismissed, removed
or reduced in rank may prefer an appeal against the:
order to the competent authority within thirty days of*
the receipt of the order by him. '

(2) The competent authority shall not interfere
with the order appealed against unless the order is
vitiated on any one or more of the following grounds,.
namely:—
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(a) that there is no material to substantiate
the charge or charges framed against the employee; or

(b) that the authority who passed the order
acned with bias or malafides; or

(c) that the order is perverse or arbitrary; or

(d) that no reasonable opportunity hag been
afforded to the employee to prove his innocence.:

Provided that the copetent authority shall not
pas any order prejudicial to the management unless
an opportunity of making a representation is given,

(3) The competent authority may, after giving
notice to the management of the private institution,
pass such interim order as it deems fit, pending dis-
posal of the appeal under sub-section (2), if it is
satisfied that the employee has made out a prima facie
case for interference.

(4) In respect of an order imposing any penalty
as laid down in subsection (5) of section 79 an appeal
Shall lie to the District Educational Officer having
®arisdiction and in respect of such appeals the order
appealed against shall not be set aside except on the
grounds specified in sub-section (2).

Explanation: —For the removal of doubts it
hereby declared that the provisions of this section

shall apply to any order imposing any penalty made
“on or after the date of the commencement of this

Act in any disciplinary proceeding which was pending
on that date.

81. (1) Any employee or the management aggrie- Apdealto
ved by an order of the competent authority under Government,
sub-section (2) of section 80, may appeal to the Gov-
ernment within a period of thirty days from the date

of receipt of the order.
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(2) Where an appeal preferred under sub-section
(1) of section 80 has not been disposed of by the
competent authority within ninety days from thte date
the appeal was preferred, it shall be competent for
the Government either suo motu or on application,
to withdraw the appeal -from the competent authogity
and dispose of the same. ’

t3) The powers exercisable and the proceduyre
to be followed by the Government acting under this
section shall be the same as that of the competent
authority under section 80.

82. (1) If, before the date of the commencement
of this Act, any employee has been dismissed or re-
moved or reducted in rank of or his appointment has
been otherwise termindted ‘und “ary appéal preferred
before that date—

(a) by him agamst such dismissal or removal

or reduction in rank or termination; or

(b) by him or by the educational agency
against any order made before that date in the appeal
referred ti in clause (a);

is pending on that date, such appeal shall stand
transferred to the competent authority under section
80.

(2) If any such appeal as is referred to in sub-
section (1) has been disposed of before the date of the
comencement of this Act, the order made in any
such appeal shall be deemed to be an order made
under this Act and shall have effect accordingly.

83. Where retrenchment of any employee is ren-
dered necessary by the management or competent
authority consequent on any change relating to edu-
cation or course of instruction or to any other mat-
ter, such retrenchment may be effected with the prior
approval of the competent authority the next higher
authority, as the case may be.
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84. (1) he pay and allowances of any employee Pay and
in a private institution shall be paid on or before such 5femployees
day of every month in such manner and by or through of private

. : priva
such authority, officer or person as may be prescribed. (o be paid in

tbhcz1 prescri-
€d manner.
(2) The Government shall have power to direct m

the payment of salaries of all teachers and members
of the non-teaching staff in any private aided institu-
tion or class of private aided institutions in such
manner and through such agency as the Government
may, by order, specify.

CHAPTER XV.

Welfare and code of conduct and rules of con-
duct of the employees of educational institutions.

85. (1) The Government may appoint a joint con- Welfare of
sultative committee, consisting of the representatives g‘rfglt‘l’l{‘i’f
of the Government, managements and employees of code of
educational institutions to deal with matters pertain- conduct.

ing to welfare of those employees.

(2) The Government may, in consultation with
‘he representatives of the employees of educational
institutions, prescribe the code of conduct and duties
of those employees.

86. The rules of conduct applicable to the em- Conduct
ployees of educational institutions, other than the em- ™
ployes of a private institution under the management
of a charitable or religious institution, charitable or
religious endowment or a wakf, shall be such as may
be prescribed.

CHAPTER XVI.
Penalties and Procedure.

87. (1) If any person contravenes, or attempts to penslitesfor
contravene, or abets the contravention of, any of the contra-
provisions of this Act or any rule made thereunder, ‘"™
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‘he shall be punishable with fine which may extend to
five hundred rupees and in the case of contiguing
contravention, with an additional fine whic
extend to one hundred rupees for- every day
which such contravention continues after conv1¢ﬁon
for the first such contravention.

(2) If any person obstructs any authority, officer
or person from entering any private educationai insti-
tution in the exercise of any power conferred on it or
him by or under this Act, he shall be punished witk fine
which may extend to one thousand rupees.

88. (1) Where an offence against any of the provi-
sions of this Act or any rule made thereunder kas
been committed by a.company, every person who, .at
the time the offence was comitted, was incharge of
and was responsible to, the company for the conduct
of business of the company, as well as the company
shall be deemed to be guilty of the offence and shall
be liable to be proceeded against and punished
accordmgly

Provided that nothing contained in tkis sub-
section shall render any such person liable to any
punishment, if he proves that the offence was com-
mitted without his knowledge or that he had erercised
all due deligence to prevent the commission of such
offence.

(2) Notwithstanding anything in sub-secton (1),
where any such offence has been committel by a
company and it is proved that the offence has been
comitted with the consent or connivance of, or is
attributable to any neglect on the part of ,any director,
manager, secretary or other officer of the company,
such director, manager, secretary or other officr shall
be deemed to be guilty of that offence and shall be
liable to be proceeded against and punished accor-
dingly.

Explanation: —For the purpose of this section,
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(a) “company” means any body corporate
and includes a firm, a society or other association of
individuals, and

~(b) “director” in relation to—
(i) a firm, means a partner in the firm,

(i) a society or other association of indi-
viduals, means the person who 18 entrusted, under the
rules of the society or other association, with manage-
ment of the affairs of the society or other association,
as the case may be.

CHAPTER XVII
MISCELLANEOUS

89. save as otherwise provided in this Act,—-

(a) any person, aggrieved by an order passed by
an officer or authority other than the Director under
this Act may, within thirty days from the date of com-
munication of such order, appeal to the Director;

(b) any person aggrieved by an order passed by
the Director under this Act other than an order passed
by him under clause (a) may, within sixty days from
the date of the communication of such order, appeal
to the Government.

Appeals.

Explanation : —For purpose of this section and -

section 92, the expresion “Director” includes the
Additional Director or Joint Director when he exer-
cise the powers of the Director under this Act.

90. (1) The Government may, either suo motu or

on an application from any person interested, call for power of
and examine the record of an educational institution revision by

or of any authority, officer or person in respect of any by

administrative or quasi-judicial decision or order, not
being a proceeding in respect of which a reference to
an arbitrator or an appeal to the High Court is pro-
vided, to satisfy themselves as to the regularity, cor-
rectness, legality or propriety of any decision or order

e Govern-
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Review

Powers of
Government
to give
directions,

passed therein; and if, in any case it appears to the
Government that any such decision or order shoould
be modified, annualled or reserved or remitted . for
reconsideration, they may pass order accordinglyriéa&

Provided that the Government shall not ppass
any order adversely affecting any party unless swch
party has had an opportunity of making a represen-
tation. .

(2) The Government may stay the executiom of
any such decision or order pending the exercise: of
powers under sub-section (1) in respect thereof.

(3) Bvery application  preferred “uhder” :siib-
section (1) shall be made within such time and in smch
manner and accompanied by such feés as may be
prescribed. .

91. (1) The Government or the Director may smo-
motu at any time or an application received friom
any person-interested within ninety days of the pass-
ing of any order under the provisions of- this . Act,
review any such order, of it was passed by them or
him under any mistake, whether of fact or of law, or
in ignorance of any material fact.

(2) The provisions contained in the proviso to
sub-section (1) and in sub-sections (2) and (3) of
sectiin 90 shall, so far may be, apply in respect of
any proceeding under his section as they apply to a
proceeding under sub-section (1) of that section.

22. (1) The Government may, subject to other
provisions of this Act, by order, direct the Director or
any other officer not below to rank of the district
Educational Officer, to make an enquiry or to take
appropriate proceeding under this Act in respect of
any matter specified in the said order; and the Director
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or the other officer, as the case may be, shall report
to the Government in due course the result of the
enquiry made or the proceeding taken by him.

(2) The Government may give directions to any
educational institution or tutorial institution as to the
giving effect to any of the provisions contained in this

Act or of any rules or orders made thereunder and
the manager or owner, as the case may be, of such
Institution shall comply with every such direction.

93. The Government may, by notification, delegate Delegation .
all or any of their powers under this Act, except those g Bowers of
conferred upon them by this section and sections 90,

91, 99 and 102, to any person or authority subordinate
to them subject to such conditions and to such control
and revision by such authority as may be specified - in
the notification; and they may in the like manner with-

draw any powers so delegated.

94. (1) Where, at any time, it appears to the Direc- Emergency
tor that the manner of a private institution or a local Bo%ers of
wthority institution has made default in performing
any functions entrusted to him by or under this Act
relatlng to the maintenance and administration of the
institution, he may, by order in writing, fix a period
for the performance of such function.

(2) If the manager of a local authority institution
or of a private institution other than a minority edu-
cational institution fails to perform the function within
the period so fixed, the Director may appoint any
officer subordinate to him to perform such function
on behalf of the manager for the purpose of securing
the proper maintenance and administration of the.
institution or for the purpose of avoiding hardship to
the employee of the institution and may direct that
the expenses of performing such function shall be paid
within such time as he may fix, to the Government by

S. 2—10
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the manager out of the funds of the institution and
without prejudice to any other method of recovery,
the whole or any part of such expenses may be deduct-
ed from any sum payable to the institution by way of
grant-in-aid.

Power t0 95. Every officer not below the rank of a deputy

enterand  inspector in respect of an educational institution im-

inspect. parting primary education and in respect of other

institutions, any other officer not below such rank as

- may be prescribed, shall subject to such conditions

as may be prescribed, be competent to enter at any

time during the normal working hours of an educatio-

nal or tutorial institytion, any premises of any such

institution, within his jurisdiction and to inspect

any record _register or other documents or any

- movgble or immovable property relating to such insti-

tution for the purpose of exercising his powers and
performing his functions under this Act.

Penalty for 96. Any person who obstructs an officer

obstructin: - of the Government in the exercise of any power con-

officer or

other persc n ferred on him, or in the performance of any function

exercising entrysted to h1m by or under this Act or any other

powers under

this act.  person lawfully ass1st1ng such officer in the exercise
of such power or in the performance of such functicn
or who fails to comply with any lawful direction made
by such officer or person shall be punished with fine

which may extend to two hundred and fifty rupees.

g‘;‘g;i‘;’é’nﬂ 97. No suit, prosecution or other legal proceeding
in goodfaith ghall be in:tituted against the Government or any
officer, authority or- person empowered to exercise the
powers or perform the functions by or under this Act
for anything which is in good faith done or intended
to be done under this Act or under the rules or orders

made thereunder.
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98. Every manager of any educational institution Ma;)f]‘ggggs
and every employee of such institution shall be deemed etc.. to be
to be a public servant within the meaning of section Public ser-
21 of the Indian Penal Code when on duty in connec- Centra)
tion with any examination conducted by the compe- el of

tent authority under this Act.

9. {1) (2) The Government may, by notification power of
and after previous publication, make rules to carry Government
out all or any of the purposes of this Act.  rules

(b) In particular and without prejudice to the
generality of the foregoing power, such rules may pro-
vide for,— .

(i} the classes or standards of education and
upto which shall be considered as primary education;

(i) the steps to be taken for providing neces-
sary facilities for imparting compulsory primary edu-
cation before notifying any area to be specified area;

(ii)) the manner in which lists of chidren
shall be prepared by the attendance authority in any
specified area;

) (iv) the distance beyond which a child cannot
be compelled to attend an approved school.

(v) the manner in which any enquiry under .
this Act shall be held;

(vi) the form in which an attendance order
under this Act shall be passed;

(vii) the registers, statements, reports, re-
turns, budgets and other information to be maintained
or furnished by approved schools for the purpose of
this Act;

(vit) the declaration as to what constitutes
secondary or higher secondary education, professional
education, technical education, special education,
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school places, school-age and attendance, in schools
or other institutions;

(ix) the registers, statements, reports, ref
accounts and budgets and other 1nformat10n tei;a be
maintanined or furnished by the local authorities in
respect of education funds;

~ (x) the procedure for the assessment and
realisation of the taxes leviable under this Act;

(xi) the establishment or maintenance and
administration of educational institutions;

(xii) the grant of recognition to educational

~ institutions and the conditions - therefor;-

(xiii) regulating the rates of fees; the levy
and collection of fees in educational institutions;

(xiv) the manner in which accounts, regis-
ters, records and other documents shall be maintained
in the educational institutions and the authority res-
ponsible for such maintenance;

(xv) the submission of returns, stétements
reports and accounts by manageers or owners of pro-
perties of educational or tutorial institutions;

(xvi) the ispection of educational and
tutorial institutions and the oﬁicers by whom inspec-
tion shall be made;

(xvii) the mode of keeping and the auditing
of accounts of such institutions;

(xviii) the standards of education and
courses of study in educational institutions;

(xix) the grant of sums by the Governmant
to educational institutions toward sproviding scholar-
ships, bursaries, fee concessions and the like;
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(xx) the preparation and submission of
development plans for educational institutions in gene-
ral and for technical education and the contents of
such plans;

(xxi) the powers and the functions of the
officers and other subordinate staff of the Education
Department;

(xxii) the preparation and - sanction of
building plans and estimates of the educational insti-
tutions and he requirements to be fulfilled by the
buildings for the educational institutions maintained
by the local authorities and private institutions;

(xxiil) the purposes for which he premises
of the educational institutions may be used and the
restrictions and conditions subject to which such pre-
mises may be used for any other purpose;

(xxiv) the regulation of the use of text
»ooks maps, plans, instruments and other laboratory
and sports equipment in the institutions;

(xxv) the regulation for admission into
educatiionol institutions of pupils for the academic-
course, private study and other special courses and the
attendance thereat;

(xxvi) the qualifications necessary and other
conditions to be fulfilled for appearing at the examin-
ations conducted by the authorities under this Act and
the method of valuation or revaluation of answer
scripts;

(xxvii) the opening of specal night schools
and conditions for their working and of parallel
sections or classes in the institutions for linguistic
minorities;

; (xxviii) the manner of conductmg the class
and terminal examinations and promotion of pupils
to higher classes;
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(xxix) the conditions subject to- whihich
donations or contributions from the public mgyv v be
accepted by the educational institutions and theBalam-
ing of institutions;

(xxx) the conditions for co-education in the
educational institutions and the regulation of  the
conduct knd discipline cf pupils and the pemalty  for
misconduct or indiscipline;

(xxxi) the manner of service of noticices,
orders and other proceedings, of presenting appealsls or
applications for revision or review and the proceddure
for dealing with them and the fee in respect therereof;

(xxxil) the scale of fees or charges or t the
manner of fixing fees or charges payable in respecc of
any certificate, permission, marks lists or otither
document for which such fees may be collected;

(xxxiii) the constitution of educational covun-
cils at the panchayat samithi and zilla parishad ¢and
the State level; their composition and functions;

(xxxiv) all matters expressly requiredd or
allowed by this Act to be prescribed or in respectt of
which this Act makes no provision or makes insuffiacent
provision and a provision is, in the opinion of ' the
Government, necessary for the proper implementaation
of this Act.

(2) Any rule may be made under this Act vwith
retrospective effect and when such a rule is made: the
reasons for making the rule shall be specified-iin a
statement to be laid betore both Houses of the SState
Legislature.
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(3) Every notification issued and every rule made
under this Act, shall immediately after it is issued or
made, be laid before each House of the State Legisla-
true if it is in session and if it is not in session it the
session immediatley following for a total period of
fourteen days which may be compriside in one session
or in two successive session and if before the expiration
of the session in which it is so laid or the session im-
mediately following, both Houses agree in making any
modification in the notification or in the rule or in the
annulment of the Notification or the rule, the notific-
ation or the rule shall from the date on which the
midification or annulment is notiled, have effect
only in such modified form or shall stand annulled,
as the case may be; so however that any such modifi-
cation or annulment shall be without prejudice to the
validity of anything previously done under that notifi-
cation or rule.

100. The Government may, by notification and for
reasons to be specified therein, exempt any educational
institution from the operation of all or any of the pro-
visions of this Act or the rules made thereunder, sub-
ject to such conditions as they may deem fit to imj:ose
and may likewise vary or cancel such exemption.

Bxemption.

101. (1) The following Acts are hercby repealed:

(a) The Andhra Pradesh (Andhra Area) Elemen- Repeals.
tary Education Act, 1920; AP, Act

(b) The Andhra Pradesh (Andhra Area) Aided VHT of 1920.

Institutions (Prohibition of Transfer of Property) Act,
1948 in so far as it relates to the institutions which are ;4(-11"/- Act
intended for an educational purpose; of 1948,
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AP Actr (d) The -Andhra- Pradesh -anafy - - Eduiiliitios
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Act. (e) Thp Andhra Pradesh - Recognised PrPridiie
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(2) Upon suc,h repeal the proymons of S§§€ct1
8 an.;l 18 of the Ahdhra Pradesh Ceneral Clausesas AZ

1891, shall apply

‘Fowerto  102. 1f any difficulty arises in giving effect to.0 £
PFON '}QI}S of this Act, the Government Igay by c.

Co h"}pfowsmns aot moonsxstem*wﬁh the. -
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TEE AWDIRA TRADESH INUCATION (AEILIGITR) L0707,
1987 .
ACT Wo. 27 0F 10¢57.=
[29¢h Apzil, 1987.)

An Act further to amend whe /ndhra Pradesh Fiuco—
tion Act, 1982,

Be it enacted by the Fepislativa Azszemblr of
the State of Andhxa Pradesh in tii> Thirty eiehih
Year of the Republic of indix as followsg:i~

) This A4ct may b2 called the Andhra ghape tip1s
Pra acation (Awendment) fet, 1987, and cotritnea-

RO,

*Received the assent of the Sovernor on ik 28th April,
1987. For Statement of Objects ang Reasons, plass: sos the
Andira Pradesh Gazetcc, Part IV-A. Exiraordinary, dacaid tha
ist April, 1287 at page 17.
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(2) It shalf come into force on such date 2@ the ™
State Gevernment may, by notification, appoint.

2. In the Andhra Pradesh Education Act, 19824
(hereinafter referred to as the principal Act) in
section 2,— ‘

(i} in clause (6), for the words “primary educa-
tion” the words “pre-primary or primary educaticn”
shall ;e substituted;

(it} in clause (11), for the words “a college
estublished or maintained” the words “a college
including a medical college established or maintained”
shail be and shall be deemed always to have been
subatituted;

(il in clause (1), for the words “general
education”, the words “general education, medical
education” shall be and shall be deemed always 1o have
been substituted; ' :

{tv) i clanse (17),—

(1) in sub-clause {a) for the words “any person
who or body of persens which”, the words “any body
of persons which®” shall be substituted;-

(2) in snb—clause {(b), f» the words ‘“any
petson ¢r body cf perscns”, the words “any body of
persons ” shall be substituted;

(v} in clause (18), for t:‘c weceds “ecllege” the
words, “cclleges including a medical college” shall be
and shall be deemed aiways to have been substituted;

-
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vi) for clause (19), the following clause shall be
an shall be déemed always to have been substituted,
nimely:—

“(19) ‘general education’ means every branch
of eduecation, including special education, but does not
inzlude medical education or .technical education’’;

{(vii) in clause (26), for the words “Zilla Parishad,
Panchayat Samithi” the words “Zilla Praja Parishad,
Mandala Praja Parishad” shall be subsfituted;

(viii) after clauss (32), tne following clause shall

bs inserted, namely:— .
“(32-a) “pre-primary education” means any
education mearr.ed prior to primary education 2nd

includes education imparted in nurséry, Kmdf;rgarwn,
nwontessory, anganwadi, balwadi and the like;”

(ix) in clause (35!), the words “person or”
shall be omitied; :

(x) for clavse (37), the folicwing clause shall
be substituted, nameTy —

“(37) qeconuary e;%*._cutlon means education
from class-VIII to Class-X

3. In section 7 of the prmcipal Act,— Am

of s

(i) in sub-section (2), in clause (a), for the words
“two years”, the words “three years” shall be substitu-
ted; ’

(ii) in-clause (b) of sub-section (4),—

(2) in subclause (v), for the words “work
experience”, the words “socmhy useful productive work”

--shall be substituted;
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() afwr sub-cianss (vi), the folioving elrtizzs
seall be inserted, pomely: - -

-

“(vid) the infredustion of  Infermedinie
Courees; S
{r) the teaching f morais.”
4, For rection 8 of 5o Prneipal fet, the following
section shall bz substituted, namglvi-—

. {d) Bvery muozicipal corporation or municinal
cEstablisi o, cOuncll ohall make provision for edu-
oF crbaols b Yoeat RHOD unEo fho sed of the  secordary
autharities. cducation stace in the area within &S

Clurisdietion  for  all  children in  the
prasoribed uge gromp oxdinarily resideut

therein  aud  chall  wvndertoke  thes

mepagement of pre-primary, vrimary and  secoudery
educaiion schools 2aken over by the Sovernmer: «nd
enfrusied io i,

(£} Bvery Zilla Froja  Parishad shail  establish,
maintain of expand seconcary, vocationa) and  inusi-
rizl schools in the area wiilin i3 juaisdiction and shall
andertake the meragement of such  schools taken
over by the-Government and entrusied to it and chall
also bz responsivie to  implemens the objectives of
secondary educaiion. '

(3) Every Mandala Praja Parishad shall ke
responsible fo establish and malutain pre-primary and

primary scaools in ihe area within its jurisdiction aad
siaall undertake the management ¢f such  Govermnent
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asd taken over ahicd p-'&-:_rimr-!.}' end proyacy gdcols
as deemed pecesear, '

() Hwury I.r‘(:n'mi;»::- Covearaiton,  Muninipal
‘ilounci}, Zilla Praje Voo or Rinndain Fraja Pack
ghed shall undertake i mule wovision for, end
tmprovement of, accorummdaiiva fo. o seimois with
peoptes pardicination.”.

3. To segiion-11 of the poncyal Ac, s following Acaulnent
cxplanation shall be addeq, nuaelys-—

= of aegiion 11,

“Bxplinotion:--For purpases of s secdoz and
section-14, the tetra “aporoved schow” ircludes o non-
formal educaiion ceatre.”.

6. In the Principal Act, in secticn- 48, in clanss (¢}, Amavdeant
the words “person or” tholl be omitied.

of seencn 19,

7. In the principai Act, no section-20 tie iollowing Subatitusion
. - O REW 5S¢
sections shall be substituied, namely:— fions 2rm- £2Gw
on 2,

2, (%) The compsient authority shall, from tunc
“permission for o5 (G lime, conduct a swrvey as to identify

tublishment of
cducational jnsti- (N educational needs of the locality

lutions. under its jurisdiction, and notify in the
prescribed  manner through the locul
news papsts cabling for applications
from the educational agencies desirous of establishing
educational institntions.

(2) In pursuance of the notification under sub-
section . (1), any educational agency including locul
autitority or registered body of persons intending to—
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(a) establish an institution imparting . eauca- -

tion, ] . ' :

{(b) open higher classes in an institution
imparting primary education; or

(¢} upgrade amy such- imstitution into @
high ‘school; '

(d) open new courscs (certificaie, diploma,
degree, post-graduvate degree courscs, cic.), . -

may make an application, within such period, in such
manuer and to such authority as may be notified for
the grant of permission thercfor,

(3} Any educationzal agency applying for permis-
u1011 under sub-section (2) shail,—

(a) before the permission is granted, satisfy the
authority concerned,—

(i) that there is ned for providing educational
facilities to the pecple ir the locality;

(ii) that therc is adeguate finaucial provision
for continued and efficient malnienance of the institu-
tion as prescribed by the competent authority;

(i) that tke inmstitviion is ovroposed to be
located in sanitary and healtly surroundings;

(b} enclose to the application:—

(i) title deeds relating to tue site for building,
playground and garden proposed to be provided;

(i) plans acproved by tiae local authority
concerned which- shall conxorm to the rules prescnbefl
therefor; and

(iii) documents evidencing availability of the
finances needed for comstructing the proposed . build-
ings; and
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(c)- within' the period specified by the authority
concerned in the order granting permissioni—

, (i) appoint teaching staff qualified according
to the rules made by the Govermment in this behalf;

(ii) satisfy the other requirements laid down
by this Act-and the rules and orders made thereunder
failing which it shall be competent for the said autho-
rity to cadcel the permission,

{4) On and from the commencewent of the
Andhra Pradesh Education (Amendment} Act, 1987
no educational instifution shall be established except
in accordance with the provisions of this Act and any
person who contravenes the provisions of this section -
or-who after the permission granted {o him under this

-section having been cancelled continves to run such

institution shall be punished with simple impriconnent
which shall nct be less than six months but which may
extend to three years and with fine which shall not be
less than three thousand rupees but which may extend
to fifty thousand rupees:

Provided further that the cowrt convicting a
person under this section shall also order the closure
of the institution with respect to which the offence is
committad.”

< A0 Op and from the commencement of the
Prohie:uca of Andhra Pradesh Educatiocn (Amend-

individuals to es- . .
tablish institntions, ment) Act, 1987 no individual shall

- establish a private institution:

Provided that this section shall not have any effect
on any private institution established by an  individual
and recognised by L‘he competent authority prior to
such conunencement®”,
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S onlter coction” 57 of
s2ct

#
tec principel Aet, the
iZllevwing o i

clion shali b inserted, namely:-—

4 - - . . . .
&4 Ne msttion imparling edacation  and
oo oL Hocated iy this Sinte shall alfling  itsalt

dniveise ont- (0 any University oatside the Sipte  of
vl St Audiira Pradesh, :

(2 “Whosver contravenes the provisions of sub-
secticn (1) shall be punished voiths simple imprisonmers
for 2 t2era which shabi not be Jess than six moniks Lui
which muy exiend 1o three ysars or with fine which
shall mei e loss aan  thiree  thousand rupecs  bui
which nay 2xtend to fifly  thousand rupces or with
both,

9. Inscetion 22 of the Principal Act, for  sub-
section (3), the following  sub-section shal! be StiDSt-
tuted amelyi-—. .

“(3)- Any person who in contravention of sub-
szction (2) rums any such un-recegnised  institution
shall be punished with simpie imprisonment for a term
which shall not be less than six months but which may
extend to three years or with fine which shall not be
less than three thousand rupces but which raay extend
to fifty thousand rupees or with both.”.

I

"10. In section 24 of the principal Act,—

(i) in sub-section (1), after-the proviso, the
following further proviso shall be added, namely:—

“Provided further that the constitution of the
management under this sub-scction shall apply to =2
minority educational institution, in so far as it is not
repiignant t%clause (1) of article 30 of the Constitu-
tion of Imdia.,’:I i

-4
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4% (i#) to clause (a) of sub-section (3), the following
furthér proviso shall be added, namely:—

“Provided, further that no management of a
‘minority educational institution shall be suspcnded
undc:r this’ sub-section® save for m:smanagemem

(iii) to sub—scctmn (4), the following proviso-
shall be added, namely:— :

“Provided that no manager of a minority’
educational institution shall- be declared to bekso uafit
uneer -this sub-section save for mls-managemcnt »

(iv) sub-section (5) shall bz omitted.

* 11, 1n section-26 of the Principal Aci, in sub-scc- Ameadment
tion" (2), for the words “oze thousaand rupess®, the ' *<4@%%
words “five thousand :up.23”, for the .words “two
months™ the words “¢2 vear” and for the words

“rupecs fifty 7, the words “rupees ons hundred” shall
be substituted.”

-

 12. In section27 of the principal Act,— Ao,
(i) in sub-section (1), for the words “private - {

institution”, the words “private institution other than l’
a reg:stcred school? shall be substituted;

‘ (n) in sub-section (2), n cluuse (b), for the
words “six months”, the wond~. ‘one year” and for the
woérds “two. thousand rupees” the words “five thousand -
rupees” shall .be substituted.

13. In section-28 of the principal Act; in sub-section Ammdm::
(1), for the words “private’ institutiony the words ofkion 23,
“private ipstitution other than a registered school”, :
shall be substituted. -

14. In section” 32 of the pnnmpal Act—
in sub-sectign (6},

: (a) in the opeping. paragraph for the words
Swith ﬁne -which may extend to‘two hundred and

Amtedment
of esction 32,
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fifty rupees” the words “with imgdsonmeat for a tér":'_fl"
which shall not be less than six months but which may
extend to one year or with fing which may extend to

“one thousand rupees or with both” shall be subst

tuted;

(b) in the proviso, tor the words “which may
extend to three months or with 2 fine which may extend
to five hundred rupees or with both”, the words
“which shall not be less-than oz year but which may
extend to two years or with fine which may extend to
five thousand rupees or with both” shall be substituted;

, (c) after the proviso, the following further
proviso shall“be added, namely:—

“P%Q}rided further that the Court convicting a
person uwnder this section shall also order the clesure
of the tntorial institution with respect fo  which the
offence is committed.”, ' '

15. After Chapier-VI of the principal Act, fhe
Following Chapter shall be inserted, namely e

" ‘CHAPTER-VI-A
Registered Schools, _ _
33A. oL For the purposes of this
*Definition. Chapter, the gxpression “registered

schoeol”, chali mean a school recognised
under section-21 but not receiving aid from the Govern-
ment.
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. 338 () The ‘cgmﬁateﬁt authority shall, from time
&”‘éﬁﬁ;-ﬁ‘ t tiraz, conduct a survey as to identify the
of raghieted neetl for establishing registered schools
SO, under its jurisdiction and then’ notify
in the  presoribed  manmer through the local news
peyers  calling for applications from the educational
2gencies  desirous of astablishing the scheol to be
vegistered in the manner hereinafter ‘provided.

(2) In pursuance of the notification under sub-
seczion (1), any registered body of persons intending
{a) establish a registered school;

~ .(b) open higher classes in a registered
tchool imparting pre’primary or primary education; or

(¢) vpmrade any sach school into a high
echeel i

pay make an application, within such period,
in such mauper and to such authority as may be
actiied for the grant of permission therefor.

(3) The authority empowered to grant permis-
sion under sub-section (2) may, after satisfying that
the conditions prescribed for the grant of permission
are fulfilled, gragt the permission and register the
school in such manner as may be prescribed of refuse
such permission after giving rteasons therefor and
where (he school is so registered a certificate to that
effzct may be issued in the name of the school,

33.C. (1) The management of every private institu-

gﬁ,ﬂi‘ea " tion existing on the date of commence-
resport of ment of the Andhra Pradesh Education
g (Amendment) Act, 1987 desirous of

o registering  the school in accordance
wilh the provisions of this Chapter may make am
application for registsation in accordance with-the
provisicns of section 33-B to the compeient authority
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“within 51xty d'ays' from such - Gommiencement +dmd ¢ i

no application is made ~ within the said petiod. “of
where the application is rejected, the institation shall
continie to be apnvate- institution..

thi’r
a‘;‘%’%ro_n Where the competent aut.honf.y is-"of

opinion that the .management of a legis- -

donsfte  tered school has failed to fulfili all-or
Sogieired any of the conditions of registration

thereunder, it may after giving a ‘motice mot Jess than
thirty da}s to the -manager of such. school ¢ancel the

registration of fhe school and the- certificate granted_

'l.lhd&l‘ seclion-33-B.

?ﬁ The teaching and nou—teachmg staff of the
ons registered schools shall be entitled to

lccl e such salarics and © allowances and shall be
subject to such conditions of semce as may be pres-

criped. -
rd

= BIE The :egxstered school shall follow the.-saute
¢t18wl

«of registers . .
and fo]low and maintain the .same records and
e etc. registers as mdy be [ollowed and

mamtalm:d by the rccogmbed schoois.”

_.,?133&6 The management of every re;,m‘Lered school
Adviao shail constitute 'an advisory body for

the preprimuary, primary ard -upper
pm.nary classes and for sewudary school "classes sepa-
rately and the composilion. and" the constitlition of
such advisory body shall bé such: as may be preﬁcnbed

——B¥H The adwsory hody shall perfornr the ‘follow-

iheadvisors - DB functlons, namely —
body. _

structure;

under sectlon 33-B or the rules made-

syllabi, text books and hand ~ -books

" (i) to advise the management in ‘evoqix:,ug the fee




1

245

(ii} to evolve the procedure for the adm:smon
oi the students

(iti) to cvolvc the procedure for accounting
and auditing the accounts of the registered school;

(iv) to suggest guidelines for lhe administration
oi the school withoul mu.Ltelmg with the minority
character of the minority institutions;

(v} lo approve lhe annual report;

{(vi) je_subject to the provisions of section-33-E

evolve the procedure tor the recruitment and condi-
tions of service of the teaching and nop-teaching staif
of lne registered school,

.- 33L No registercd  school shall be entitled (o -

Greals | reecive  grantin-aid  or any other
‘irancial  ussislance  [rom, the Government for its
management. The existing recogmised schools which
are receiving the grant-in-aid shall continue to receive
such aid only unul’ they are repistered ander
seclion 33-B. :

v /35-%. tue properties ol uany privale instiiution

Pruperiies fegistered  as  registered  school, like
vl seglstercy building, furnilure, library, laboratory,

equipment, playground aids, endow-
meats and bank balances, shall continue to be the
properties of such institution even after it is registered
under section-33-B.

»

.. (1) Ihe transfer cerhﬁule in respect ol any

c‘:rﬁifég‘fw o student of a registered school shall be
bs counter- in such form and issued in such manncr
signed T as may be prescribed.

(2):8tudénts “6f- any’ recognised school may

seek sdrajssion in or transfer frum any such school to -

any registered school and vice-versa. The transfer
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ceilificate issued by the registered scirgol shall be
countersigned by the competent authority iz such
muaner as may be prescribed,

234, Where the Government have prescribed any

rgﬁ‘;{'ﬁm‘“ ; common examination or aay . public
students of examination for student evaluation, the
oot students studying i the registered

schools shall appear for “theose exami-

nations subject to  satisfying the rules made in this
behall and the conditions prescribed by the Commis-
sioner for Governmenl Examinations.

33-M. Where the competent authority selects auy

’ r@fﬂcnd . registered school as & centre for the
schoals to conduct of the VH Class, Districi Com-
arraagenents mon s.?.xagnination, or the X Class Public
ing of - Examination, the magagement of he
examination. school shall extend all the facilities for

the smooth conduct of the examination,

AN It shall be the responsibility of the manage-

S ;g;ff_gc‘g; . ment of u registered school to submit
of the "~ every year beforc such date apg Lo
fegistered such authority as may be presceibsd an

_ annual report reluting to the adminis-
traavd of the school and such other information aud
stalistical data as may be prescribed.

— :233.0. The Goverminent shall have the right to
Inspection. ) vistt or cause an inspection to be made
by such person or persons as they may direct for
specified purpose of the registered school and also ic
cause an enquiry to be made into the matb.,ls coB-

nected “therowith.”, .
., 16. In section 56 of the prinicpat Act,' in sub-
ofsxtion section (3), for the words “six months”, the words
“one year” shall be substituted.
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"% In section]? of the Princiyai”Act, to siondmag
s:eiion (1), the following provisos shall be ot et
pamely;—

'
-

Sppanidod thet no order of dismissal, removat
ot seduction in rank shall be passed uader this cui-
sestion against an employee other than sn employsze
of a mincrity educational institien withoutr the
wrjor approval of such authority or Oficer #3 1oAYy
be -prescribed for different classes of private insittu-
toms? Ly s

. :

“Provided further that the meuwagement sy prefer
an appral agatest any oxder of the Gilieer or autho-
tity refusing approval nunder ihis sub-section to such
swiorily or oficer and within such paiiod as may be
prescribed.”, o

13, in shaper-XIV of the principal Act, after lu-ertion of -
cection-84, the following section shall be inserted gey;
pamelyi—

1 BA-A. I the mapagaralnt or manager contravens,

JFewitie [or. o1 aftempis to conttaveae, any of the
gan of this provistons of this chapler or any rule
Bantr. : o7 order made thereunder, it or he shall

ps  pooished with  imprisonment for
& term which may oxtend to onc year and with fwe-
wh'eh ragy extend fo (ve thousand rupees and in the
case of xoniinuwing contravention, with jmpriconment
for u torm wiich may extend 1o tvo  years and with
fine which may extend to w@a thousandt rupecs, it
addition to  withdrawal of recognition of the insti-
wtion.”,

]

i

10, In soction 35 ¢f the guinaigsl Acl, in Sub~ ppeescen
seciion (2), the words “inconsultation with repre- efsxtiz BY,
soptatives of the amgloyess of FEduecational insti-
mtiens”, shall be amiitsd.
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ahemimest 20, In section 87 of the principal Act— |

} .

(i) iﬂ Sub'SeCtiOﬂ (1)’ for the v_,ords ‘-uﬁve

hundred rupees” the words “one thousand rupees” and

for the words “one hundred rupees”, the, words “two
hundred rupees” shall be substituted;

(ii) in sub-section (2}, for the words ‘one
thousand rupees”, the words “two thousand rupges”

shall be substituted.

Fomdment 21 In section-96 of the  principal Act, for the
o R words “two hundred and fifty- rupees”, the words “one
thousand rupees” shall be substituted.

Ameadment — . . . ,
efemicas.section (1), in clause (o), item (i) shall by omitied,

22 In section 99 of the pringipal-Aect, in sub-
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THE ANDHRA PRADESH EDUCATION (AMENDMENT)
ACT, 1993,

*aCT NO. 17 07 1993,
[29¢h September, 1993]

vuAct further to amend the Andkra Pradesh Education Act, 1982,

BE it enacied by ihe Legislative Asscmbly of the Staie of Andhra
Pradesh in the Forty-fourth Year of the Republic of India as follows:—

1. Zhort title and commencement.—(1) This Act may be called th.
Andhre redesh Education ( Amendment) Act, 1993,

{2) Itshall be deemed to have come into force with effect on and
from the (3th July, 1993,

2. Insertion of new sections 784 and 78B.—In the Andhra Pradesh
Education Act, of 1982, im Chapter XIIl, after  section
78, the followinz sections shall be inserted, namely :- 1

1BA. *dge of Superannuation of the staff in aided private educationa
institutions.—(1) - Every teacher or member of the non-teaching staff
employed in any aidcd, private educational institution, not belonging to
last grade service, shall retire from service on the afternoon of the last
day of the manth in which he attains the age of fifty eight years :

Provided fhct a teucher or 8 member of the non-teaching staff afore-
said, who has already attained the age of fifty-cight vears and continuing
in setvice on the date of commencement of thé Andhra Pradesh Educa-
tion ( Amendment) Act, 1993, shell retire on the afternoon of the last
day of the month of the commencement of the said Act.

*Received the asszal uf the Governor on ihe 27th September, 1993. For statement
of Objects and Reasons, Pizasescé the Andra Pradesh Gazetre, Part-IV-A, Exira-

‘ordinary, dated the 12th August, 1923 ar Pages. 4 &35.

91
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{2) Eveov member belonging to the last grade service shall retire
from service on the af ermoon of the last day of the monsh in which he
attains the age of sixty years.

Explanation:— For the removal of doubts, it is hereby declared that
n smployss whose date of birth is ths first day of 2 month shall retire
rom service on the aftzrason of the (ast day of the preceding month on
attaining th: nge of fifty sight or sixty years, as the case may be.

Il
N

T8B. Pension to the employees of aided private Junior and Degree
Colleges.—{1) Notwithstanding anything contained in any orders issued
by the Government for the payment of paasion  to the employees of the
aided, private Juaior and Degree Colleges before the commensement of
the Andhra Pradesh Education ( Amendment ) Act, 1993, such employces
including those im the last grade sorvicz who  attained the age of
superagnuation as spaeifizd in section 78A shall be entitled to pension
with effect from Ist November, 1992 in accordance with such separate
rules as may bs mads in thar behalf

(2) A teacher or 2 member in any aid=d private Junior and Degree
Collcaes who continues in service buyond the age of fifty eight years for
any reason shall be cntitled to pension with effect from Ist Novembsr,
1992 in zccordance with such separste rules as may be made in that
behalf *.

3. Act to override other lnws.—The provisions of this Act shall have
offect notwithstandiag anything inconsistent therewith contained in any
ather law for the time being in force.

4.  Repeal of Ordinance 2 of 1993.—The Andhra Pradesh Education
vAmendmyent ) Ordinance, 1993 Is hercby repeazled. :
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No. 16] AMARAVATI, TUESDAY, 21* DECEMBER, 2021.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete. o

Thc following Actofthe Andhra Pradesh Legislature received the assent ofthe
Governor on the 17® December, 2021 and the said assent is hereby first published on
the 21* December, 2021 in the Andhra Pradesh Gazette for general information :

ACT No. 16 of 2021.

AN ACT FURTHER TOAMEND THE ANDHRA PRADESH EDUCATION
ACT, 1982.

Be itenacted by the legislature of the State of Andhra Pradesh i in the Seventy
second year of the Republic of India as follows, -

j (1) This Act may be called the Andhra Pradesh Education

Shert title and

(Amendment) Act, 2021, commencement.

(2) It shall be deemed to have come into force with effect on and
from the 6™ August, 2021.

2. In the Andhra Pradesh Education Act, 1982, in section 46, for sub-
i section (1), the following sub-section along with the proviso shall
be substituted, namely,-

“() Notwithstanding anything in this Chapter, the
Government may, after such enquiry as they may deem fit, withhold,
reduce or withdraw any grant payable to an educational institution
having regard to the funds at the disposal of the Government or the

conduct and efficiency and the financial condition of such institution or

non-compliance of the rules/regulations/codes etc., in force, after
giving an opportunity to the manager of the institution concerned of
making a representation against such withholding, reductlon or
withdrawal of grant either gradually or in full: :

1.15721 g [

Amendment of
section 46.

Act No. 1 of
1982.
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Repeal and
savings.

Ordinance No.

12 0f 2021.

Provided that enquiry shall be completed within two(2)
months and pending such enquiry, it shall be competent for
the Government to suspend the grant for such period.”.

(1)  The Andhra Pradesh Education (Amendment) Ordinance, 2021
is hereby repealed. .
(2) Notwithstanding such repeal, anything done or any action taken
under the said ordinance shall be deemed to have been done
or taken under this Act.

VADDADI SUNITHA,
. Secretary to Government (FAC),
Legal and Legislative Affairs & Justice,
: Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati..
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PUBLISHED BY AUTHORITY
No. 21] AMARAVATI, MONDAY, 1* MAY;  2023.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Efte.,

The following Act of the Andhra Pradesh Legislature received the assent
of the Governor on the 20" April, 2023 and the said assent is hereby first
published on the 1* May, 2023 in the Andhra Pradesh Gazette for general
mformatlon

ACT No. 21 of 2023

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH EDUCATION
ACT, 1982.

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Seventy-fourth Year of the Republic of India as follows, -

1. (1) This Act may be called the Andhra Pradesh Education (Amendment) Short title and
Act, 2023. ' commencement.

 (2) It shall be deemed to have come into force with effect on and from the
1%t January, 2022.

2. Inthe Andhra Pradesh Education Act, 1982, in Section 78-A,- Amendment of

- section
(i)  Insub-section (1), in the opening paragraph, for the words “sixty 78-A.
years’, the words “sixty two years” shall be substituted. ' ~ Act No. 1 of

1982.
(i)  Under sub-section (1), for the first proviso and second proviso,

the following shall be substituted, namely,-

“Provided that every teacher or member of the non-teaching staff
employed in any aided private educational institution, who retired
from service on attaining the age of sixty years on and from 1*

J-42/118 : [1]
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2
January, 2022 to 29" November 2022, shall be re-inducted into
the service/post as such with effect from the date of publication
- of the said Ordinance:
‘Provided further that the said interregnum period from the 1%
"January, 2022 to 29" November 2022 shall be treated in such
manner as may be prescribed.”. '
(ili) In sub-section (2), for the words “sixty years”, the words “sixty
two years” shall be substituted.
(iv) In the explanation thereunder, for the words “sixty years”, the -
words “sixty two years” shall be substituted.
Shen (1) TheAndhra Pradesh Education (Amendment) Ordinance, 2022
savings of ; 5

Ordinance No. 13
of 2022.

is_ hereby repealed.

(2)

Notwithstanding such repeal, anything done or any action taken

underthé said ordinance shall be deemed to have been done or taken
under this Act. '

G. SATYAPRABHAKARA RAO,
~ Secretary to Government,
Legal and Legislative Affairs & Justice,

Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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